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REPORT OF THE ENVIRONMENTAL ENGINEER, TELANGANA STATE 

POLL R RD GPCB L_ OFF .C. 

ESPOND oO. 1 .93 0 

DEVELOP T ON 

TH HON’BLE CHEN 

1. It is to submit that, Pyaranagar Welfare and Development Association & 

Others filed Original Application No. 93 of 2025 in the Hon’ble National 

Green Tribunal, Southern Zone, Chennai against the Integrated Municipal 

Solid Waste Processing facility in Pyaranagar Village, Gumadidala Mandal, 

Sangareddy District, Telangana and praying to direct the ist and 2nd 

Respondents to stop all activities in connection with the construction of 

the facility. 

2. The Telangana Pollution Control Board (Board) is the 10" respondent in 

the above case. 

3. The Hon,ble NGT, Southern Zone, Chennai heard the case and issued 

order dt: 02.05.2025 as follows: 

As the Integrated Municipal Solid Waste Facility is being established 

inside the reserved forest area by laying roads, particularly without 

Environmental Clearance, jet a status quo as on date be maintained till 

the date of the next hearing. 

Let notice be issued to the respondents through the Tribunal as well as 

privately. 

Post the matter on 20.06.2025. Meanwhile, the respondents are directed 

to file their respective replies/reports. 

4. In this regard, it is to submit that M/s. Hyderabad Integrated MSW Ltd., 

Pyaranagar earlier submitted Consent for Establishment (CFE) application 

to the Board to set up a Municipal Solid Waste (MSW) processing facility 

in an area of 120.12 Acres at Pyaranagar, Nallavelli village, Gummadidala 

Mandal, Sangareddy District.
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5. The application was examined by the CFE Committee of the Board in the 

meeting held on 24.01.2023. The Committee observed the following: 

a) The proponent has submitted a letter dt:05.05.2022 for diversion of 

0.6228 ha forest land for laying approach road to the proposed 

Municipal Solid Waste treatment and disposal facility of GHMC with the 

dimensions of 510.492 m length and 12.2 m width. 

b) The proponent submitted the License agreement dt: 17.11.2022 

between the GHMC and Hyderabad Integrated MSW limited to 

establish Integrated Municipal Solid waste Processing and disposal 

facility at Sy.No. Not allotted, Nallavelly Village, Pyaranagar, 

Gummadidala (M), Sangareddy District in an extent of 120.12 acres. 

However, the survey numbers are not mentioned in the documents 

submitted by proponent. 

c) The applicant is proposing to treat the MSW of about 4000 TPD at the 

proposed site >segregated to composting and RDF > the compostable 

waste shall be sent to vermi composting > RDF shall be used in Waste 

to Energy plant for electricity generation and the inert waste & bottom 

ash from the Boilers shall be sent to M/s.Jawahar Nagar dump site for 

land filling. The applicant is not proposing to establish sanitary land fill 

within the proposed site. . 

d) The surroundings of the site are as follows: 

  

North | Open Land (covered with forest area) followed by 
Pyaranagar village at a distance of about 850 meters. 

  

South | Nallavelly Reserved forest followed by Hyderabad - 

Narsapur High. Way at a distance of about 500 
meters. 

East Forest land followed by agricultural land followed by 
Nallavelly village at a distance of about 1.92 km. 

  

  

West | Forest area. 

Water | 1. A Pond near Pyaranagar village is located at a 
bodies distance of about 1.0 Km towards North direction. | 

2. Nallavellylake is located at a distance of about 1.58 
Km towards East direction. 

  

       



e) The project is proposing to establish Waste to energy plant to generate 

electricity of 15 MW by Installing 2 No of Boilers of capacity 2 x 21 TPH 

with 1000 TPD RDF consumption as fuel and proposing to install Bio 

gas plant of capacity: 260 TPD. The industry is proposing to provide 

bag filters to control boiler emissions. 

f) The Wastewater generation is leachate - 600 KLD from the MSW 

processing. The unit is proposing to install Mechanical Vapour 

Recompression Technology based leachate treatment plant of capacity 

600 KLD to treat the leachate generated from the MSW waste 

processing. 

g) As per the Condition No. vii of Schedule —I of Solid Waste Management 

Rules, 2016, the landfill site shall be 20 km away from Airports or 

Airbase, Dundigal Air Force Academy is located at a distance of about 

9.73 km towards South — East direction. However, in the present case, 

the proponent has not proposed to establish landfill and Is only a 

processing facility including waste to energy plants upto 15 MW 

capacity. 

h) The MoEF& CC, Gol vide D.O. No. 2219/2017-IA-III Dt, 03.07.2017 

addressed to the Ministry of Urban Development, New Delhi, clarified 

that municipal waste processing facilities like segregation, composting, 

RDF making and waste to energy plants upto 15 MW capacity except 

landfill are not covered under EIA Notification 2006 and hence do not 

require prior environmental clearance. 

It was also mentioned that if the activities of incineration, RDF making 

and waste to energy plant are proposed along with the new site of 

solid waste disposal facility/ landfill, it is advisable to obtain an 

integrated prior EC for these projects.Further, the forests, rivers, 

ponds, wet lands and low lying areas are ecologically sensitive areas 

and are critical in environmental point of view, it may not be 

appropriate to exempt this activity of municipal solid waste disposal 

site or landfill site from the requirement of prior EC.However, in the 

present case, the proponent has not proposed to establish landfill and 

is only a processing facility including waste to energy plants upto 15 

MW capacity.
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j) The Board received Complaint dt. 19.11.2022 from the villagers of 

Pyaranagar, Nallavally & Kothapally, against the establishment of the 

proposed Municipal Solid waste treatment facility at Pyaranagar (V), 

Gummadidala (M), Sangareddy District. Some of the issues raised in 

the complaint and the compliance is as below: 

  

  

  

  

      

SI.No Compliant Compliance 
Issues 

1. The proposed| Pyaranagar village is located at a 
site is | distance of about 850 meters. 
surrounded by] Nallavelly village is locatedat a 
Pyaranagar, distance of about 1.92 km 
Nallavally&Koth | &Nallavelly Reserved forest followed 
apally villages. | by Hyderabad - Narsapur High Way 

at a distance of about 500 meters. 
As per the MSW Rules 2016, the 
nearest human habitation shall be at 
a distance of 200 mts from the 

landfill facility, however the present 
facility is only a processing facility, 

however the criteria of habitation is 
also in compliance. 

2. There will be| The present case, the proponent has 
destruction of] mot proposed to establish landfill 
forest due to| /dump yard and is only a processing 
the proposed | facility including waste to energy 
dump yard and | plants upto 15 MW capacity. 
approach road. | The processing facility is also not 

existing in the forest land. 
However the project has obtained 
approval on 07.01.2023 from the O/o 
Pri Chief Conservation of Forests, 
Telangana Aranya Bhavan for 
diversion of 0.6228 ha of forest land 
for laying approach road to the MSW 

processing facility. 

a. The proposed The Air Force Academy Dundigal is 
site is within 20 | located at a distance of about 9.73 
km from | km towards South — East direction. 
Dundigal Air | However, in the present case, the 

Force Academy | proponent has not proposed to 
which is | establish landfill and hence the 
against Municipal Solid Waste Rules 

Municipal Solid | Schedule-I, Condition No. vii is not 
Waste Rules | applicable. 
Schedule-I, 
Condition No. 
vii. 
   



  

Proposed 
project has not 
obtained EC 
and not 
conducted 
public hearing 
to obtain views 
and opinion of 

The MoEF& CC, Gol vide D.O. No. 
2219/2017-IA-IIL Dt. 03.07.2017 
addressed to the Ministry of Urban 
Development, New Delhi, clarified 
that municipal waste processing 
facilities like segregation, 
composting, RDF making and waste 
to energy plants upto 15 MW 

the public of| capacity except landfill are not 
the covered under EIA Notification 2006 
surrounding and hence do not require prior 
villages. environmental clearance.         
  

‘k) The Committee reviewed the details of the facility. 

1) The representative of the industry have attended the meeting and 

informed that they are not proposing to establish landfill and is only a 

processing facility including waste to energy plant upto 15 MW 

capacity and further informed that all the above restrictions are 

applicable to the land fill site only and not to the processing facility, 

where the waste is just processed and the final inert waste is proposed 

to dispose to Jawahar Nagar dump site for land filling. 

Regarding non allocation of sy no’s, the representative informed that 

they have requested GHMC to Issue sy no’s from the concerned 

Revenue Department is under process. The representative has 

submitted the GPS coordinates of the four corners of the site. 

Further, they informed that, they will comply with all the conditions of 

the Board and requested to issue CFE of the Board. 

6. The Committee after detailed discussion recommended to issue CFE 

incorporating the GPS coordinates of the four corners of the site with the 

following conditions: 

a) NOC from Air Force Academy Dundigal before applying of CFO. 

b) Submission of survey no's before applying of CFO. 

¢) Undertaking for not carrying any land fill activity within the processing 

facility.



7. As per the recommendations of the CFE Committee, the Board issued CFE 

order dt. 06.02,2023 to the proposed project for the following capacities 

stipulating specific conditions to control water pollution, air pollution and 

solid waste management: 

  

  

  

  

  

  

  

  

  

  

      

A. Raw materials: 

Municipal Solid Waste 4000 TPD 

(MSW) 
B. Products: 

SI.No. Product Capacity 

1 Biogas 260 TPD 

2 Compost 200 TPD 

3 RDF *2035 TPD 

4 Recycled Plastics 90 TPD 

Cc. Waste to energy Plant 

SI.No. Product Capacity 

1 Electricity 15 MW       
*The RDF of 1000 TPD shall be used as Raw Material. The remaining 1035 

TPD shall be disposed to other waste to energy plants/Cement plants. 

Copy of the CFE order is enclosed as Annexure-I. 

8. It is to submit that, the following Writ Petitions were filed in the Hon’ble 

High Court for the State of Telangana praying to direct the respondents to 

stop all construction activities of Municipal Solid Waste Management 

Plantin Pyaranagar village, Gummadidala Mandal, Sangareddy District. 

The details are submitted as follows: 

  

  

  

  

  

  

        

S.No. | Writ Petition No. Case status 

i WP.35150/2024 filed | The Hon‘ble High Court disposed the 
by Smt.K,.Lakshmi cases vide order dt:13.12.2024 

2. WP.35152/2024 filed | directing the Assistant Director of 
by Dr.Gadipally | Survey and Land records to conduct 

Kanaka Raju survey and demarcation of subject 
ti WP.35154/2024 filed|lands after issuing notice to the 

by Smt.P. Rama Devi | petitioner and all interested persons 
4. WP.35170/2024 filed | including Forest department as the 

by Smt. Kongara}subject lands are adjacent to the 
Varalakshmamma forest land, on the expenses /costs 

cS. WP.35187/2024 filed | being incurred by the petitioner for 
by Sri.P.Partha | fixing boundary stones/kaddies, and 
Sarathy furnish a copy of the survey report 

6. WP.35219/2024 filed| along with the Tonch map to the 
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by Sri.Sai Prasanna 
Tanjavore 

petitioner within a period of 2 months 
from the date of receipt of the order. 
Copy of the order is enclosed as 
Annexure-II. 
  

    

WP.3895/2024 filed by 
Smt. P. Rama Devi & 
Others 

  

The Hon’ble High Court disposed the 
case vide order dt:11.02.2025 and 
ordered as follows: 

Perr rr 

Keeping in mind the object of the 
State and the grievance of the 
petitioners as stated above, this 
Court deems it appropriate that ends 
of justice would be met if the). 
respondents are directed to conduct 
survey of the subject lands in the 
presence of the petitioners on the 
date mentioned in the impugned 
notices, strictly adhering to the 
Circular instructions issued by the 
Commissioner, Survey, Settlements 
and Land Records vide 
Rc.No.N1/6543/99 dated 25.07.2001, 
Rc.No.N1/1408/07,dated 13.07.2007, 
and Rc.No.N2/1741/2010, dated 
18.05.2010 and after considering the 
objections, if any, submitted by the 
petitioners and focalise the subject 
lands as well as the lands claimed by 
‘the Government and proceed with 
construction of the Plant. Till such 
time, the respondents are directed 
not to take any coercive steps against 
the petitioners lands. It is needless to 
observe that survey conducted by the 
respondents does not take away the 
existing rights of the petitioners nor it 

creates any rights in favour of the 

contesting parties. If the parties are 

aggrieved with the survey conducted 
and if any of their rights are violated, 
they are at liberty to take appropriate 
steps in accordance of law. 

With the above observations, this 
Writ Petition is disposed of. There 
shail be no order as to costs. 

As a sequel, the miscellaneous 

petitions pending, if any, shall stand 

closed. 

Copy of the order is enclosed as 
Annexure-ITI. 
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WP.3917/2025 filed by 
Smt.A.Swarnalatha 

The Hon’‘ble High Court heard the 
case and issued order dt:12.02.2025 

as follows: 

Therefore, respondent Nos. 2 and 7 
are directed not to proceed further 

for setting up of the Integrated 
Municipal Solid Waste Processing 
facility along with landfill at 
Pyaranagar Village, Gummadidala 
Mandal, Sangareddy District, till 
25.02.2025. 

List on 25.02.2025, 

However, this order will not come in 

the way of respondent No.2 in 
conducting regular survey and laying 

of road. 

Subsequently, the Hon’ble High Court 
vide order dt:19.03.2025 extended 
the interim order granted earlier till 
the next date of hearing and posted 
the case on 19.04.2025. 
The Hon‘ble High Court heard the 
case and issued order dt:30.04.2025 
as follows: 

At the request of Mr. Ch. Ravi Kumar, 
learned Assistant Government 
Pleader attached to the office of 
learned Advocate General, to file 
counter, list on 17.06.2025. 

Till then, the interim order granted 

earlier is extended. 

The case is pending. 

Copies of orders are enclosed as 

Annexure-IV. 

      WP.5313/2025 filed by 
Smt.P. Rama Devi   No orders are passed. The case is 

pending. 
The case details are enclosed as 
Annexure-V. 

  
 



9. The proposed site of the project was inspected by the Board officials on 

11.06.2025. It was observed that the proponent has laid approach road 

of about 500 m and constructed the boundary wall on East, West and 

South side of the premises. The proponent has not yet constructed the 

processing plant. 

10. It is to submit that the proposed project of Municiap! Solid Waste 

Management Plant has not proposed to establish landfill and proposed 

processing facility Including waste to energy plants upto 15 MW capacity. 

The proposal was reviewed in the CFE Committee and as per the 

recommendations of the Committee, the Board issued CFE order 

06.02.2023, duly stipulating specific conditions to control water pollution, 

air pollution and solid waste management. 

Submitted. 

Date: 13.06.2025. # 
‘ee aoe 

Place: R.C. Puram. eat 

ENVIRONMENTAL ENGINEER 

te “7 

ENVIRONMENTAL ENGINEER 

T.G. Pollution Control Board 
Regional Office, R.C.Puram, 

{ Sangareddy Dist. 502 032 ;





Annee <2 

‘oe TELANGANA STATE POLLUTION CONTROL BOARD 
RGaNA PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE ie SANATHNAGAR, HYDERABAD - 500 018 ce aa oe 

Websile: www tepeb cag.gov.in 

  

  

    CONSENT ORDER FOR ESTABLISHMENT — RED CATEGORY 

Order No. 4258760/ TSPCB/CFE/RO-RCP/SWIM/HO/2023 - Dt.06.02.2023 

  

Sub: TSPC8 — CFE -— M/s. Hyderabad integrated MSW Ltd. Pyaranagar, 
Nallavelli Village, Gummadidala Mandal, (GPS Co-ordinates — West 
side E-78°19'26.49", N-17°43'49.08” and South east — E-78°20'20.68", 
N-17°42'43.63", South West Side E-78°49'22.92"N-17"42'58.84" 
Sangareddy District - Consent for Establishment of the Board under 
Sec.25 of Water (Prevention & Control of Pollution) Act, 1974 and Under 
Sec.21 of Air (Prevention & Control af Pollution) Act, 1981 — Issued — Reg, 

Ref: 1. CFE application received through TS iPASS on 08.01.2023. 
2. RO, RC Puram verification report dated 20.01.2023. 
3. CFE Commitiee meeting held on 24 01.2023 
4. Industry's letter submitted on 28.01.2023 & 30.01.2023 

1 In the reference 1st cited. an application was submitted to the Board seeking Consent for 
Establishment (CFE) to set up Integrated Municipal Solid Waste Processing facility 
comprising of Power Plant, Compost plant, Bic Methanization and RDF ete. as mentioned 
belcw, with a casl of Rs, 44.550 Lakhs. 

A. Raw Materials: 

  

| Municipal Solid Waste (MSW) | 4000 TPD 
  

  

  

  

  
  

  

  

B. Products: 

Sl. | Products Capacity 

Le  Bipgas | OTE 
| 2. [Compost 200 TF 

| 3. | RDF ___*2035TPD | 
4. Recycled Plastics | 80 TPD 

| (Granules and LD | 

a a el 
C. Waste to energy Plant: 

Sl. | Products Capacity 
A a ase _| _| 

1 | Electricity | 15 MW 
  

*The RDF of 1000 TPD shall be used as Raw Material. The remaining 1025 TPD 

shall be disposed to other waste to eneray plants/Cement plants. 

2 As per the application, the above facility is to be located at Pyaranagar, Nallavelli Village, 
Gummadidala Mandal, Sangareddy District with a total area of Acres 120.12 Guntas. 

3, In the reference 2™ cited, the Environmental Engineer, Regional Office, 

RC Puram, T.S.Pollution Control Board reported that the above site was inspected on 

20.01.2023 and observed that the site is surrounded by: 

North Open Land (covered with forest area) followed by Pyaranagar village at a 
distance of about 850 meters. 

Sauth Nallavelly Reserved forest followed by Hyderabad — Narsapur High Way at 
a distance of about 500 meters. 

Fast Forest land followed by agricultural land followed by Nallavelly village at a 
distance of about 1.92 km. 

West Forest area, 

Page 1 of &
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4. The Board, after careful scrutiny-of the application and verification report of-the Regional 

Officer and after examining in the CFO Committee meeting held on 24.01.2023, hereby 

issues CONSENT FOR ESTABLISHMENT to your facility under Section 25 of Water 

(Prevention & Coniro! of Pollution) Act, 4974 and under Section 21 of Air (Prevention & 

Control of Pollution) Act, 1981 and the rules made there under. This order is issued to the 

facility as mentioned ai Para (1) only. 

5. This Consent Order now issued’ is subject to the conditions mentioned in Schedule ‘A’ and 

Schedule "B'. 

6. This order is issued from pollution contro! point of view only. Zoning and other regulations 

are not considered. 

Encl: Schedule ‘A’ 
Schedule 'B’ 

SdJ- 
MEMBER SECRETARY 

To, 
M/s. Hyderabad Integrated MSW Ltd., 
Pyaranagar, Nallavelli Village, Gummadidala Mandal, 

(GPS Co-ordinates — West side E-78°19'26.49", N-17°43'19.08" 
and South east —£-78°20°20.68", N-17°42'43.63”, 
South West Side E-78°19'22.92"N-17°42'55.84” 
Sangareddy District. 

IT.C.F.B.Off — igh 

Senior Environmental Engineer 

Cag



    

This order is. valid for: a “period of 5 years: from the: date OF issue!" >royress: ‘on 
implementation: of ‘the project shall:bé reported ‘to ‘the’ corigerned ‘Regional: Office,T:S: 
Pollution Control Board once in six.months: The consent of the Board shail be exhibited 
in the factory premises.at a conspicuous place for information of the inspecting offi icers. 

   

. The proponent: shall obtdi in Con$eht for Operation” (CFO) from TSPGCB,. as required 
» Under'Sec.25/26 of the: ‘Water (Preventiori and Control of Pollution) Act, 1974 and under 

sec. 21/22 of the Air {Prevettion arid Control: ‘Of Folon Act,” 1981, before 
commencement nen pte Ten ; : 

    
The proponent shall, ensure’ “that there: shall "hit ‘be any éhange nt’ the” ‘process 

  

technology and scope of working without prior “ee ia ~~ een. : 

   Good housekeeping shall’ be maintatied, 

The: industry is liable to pay compensation for any ‘environmental: damage caused by it;. 
as fixed by the Hon'ble Courts, Collector and District Magistrate as: ‘CW hablity;, 

“The. rulés and icaausiie notified ‘under Environmental Acts by the MOEFaCC and iby: 
‘ ~ the: Ministry: of Law'and. Justices, GOI, regarding the. Public liabalty, Insurance: ‘Act, 1994 

~Shallibe followed. <<" 

Notwithstafiding anything contained | in. ‘his. consent order, the Board heey reserves the 
right and powers under Section 27(2}-df the Water(Prevention & Control of Pollution) 
Act, 1974 ’and under Section 21 of the-Air (Préverition & Control of Pollution) Act, 1981 
and amendments: ‘thereof, tozreview. Hany -and/orall theconditions: imposed. ‘herein, to” 3 
modify’ conditions or stipulate any “further conditions’ and to take: action’ including 2 

      revocation of this order in. the interest of public: ‘health and environ 

Any person aggtieved:- by’ an ordér made “by the State ‘dard eine Sectidn’ 25, Section 
26, Section 27 of Water Act, 1974 or Section 21 of:Air Act, 1981 may within thirty: ‘days 

from’ the date‘on which'the ordér:is communicated ‘to him, prefer an appeal as per, the 
State-Water: Rules, ‘4976 and Air Rules1982, to.such authority (hereinafter referred to 
as tHe Appellate Authority) ‘tanstittted’ under Section 28 of Water: (Prevention. and 
Contra) of Pollution) Act,1974 and Section 31° of ‘the: Air reverie? ‘and Control of 
Pollution): Act, 1981. é 

ith 

  

   

    

  

  

  

  

  

  

  

  

  

  

  

folowing a 

[s.[ Purpose ; Guay LOY 
No.. | nae He 
Se "Process eo eS oe. fodhpost ton aati a” 

2%, | Boiler feed/make up pe eset. OBE 
3. | Washing: —. < gaet Sear Fags BOs raft 

14, |:Dérmestic:, sais spay 35 - 2 
15. |:Cooling water makeup. fo 150. eB, 

6 iGreenbelf- ; 130 (Recycled, :../ " 
. : “| water) eof Sete 

% “Other File g gas cleaning 2 50 (Recycled: 
tt a eae _wateryes es of 
B. ‘Att quenching . ~ - 150 (Recycled jf 
a a. _ aoe: z _water) ee 
(9.3 ‘Odaur Control, aa = 1OU, is 

oe 843 KLD         

  

Fi LEORAL.. 
  

       



2. The maximum waste water generation shall not exceed the following: 

3. 

  

Effluent 

  

  

      
  

SL | Quantity (KLD) : Mode of final disposal 

No. ai 
~ 4, | Boiler blow ~ | 40 ‘After treatment shall be used for Ash 

.dcwn Quenching 

2. | Coolinc bleed | 110 
off = 

3. | Domestic 30 Shall. be treated in STP of 50 KLD 
capacity and the treated water shall 

| be utilized for on-land for gardening 
: duly meeting the standards 

4. | Washirgs | 18 | ZLD treatment system: 
(Floor and 
Vehicle) After treatment in ETP shall be 

5, 690 passed through stripper — 600 KLD 
  

  
  
  
Leachate: 

  
| and then, subjected to. Mechanical 
| Vapour Recompression Technology 

of capacity 600 KLD. 

The permeates of 480 KLD shall be 
used for the process and the rejects 
— 120 KLD shall be subject to paddle 

i dryer and salt shall be disposed to 
  

  

  

  

    

  

  

  
    
  

  

  

  

  

  

  

    
  

  

  

  

  

  

| waste to enercy plant. 
The disposal of.treated Leachate shall follow the following standards: 

' SINo. | "Parameter i Standards | 
iL | Suspended solids, mg/l, max j 100 
ii. Dissolved solids(inorganic), | 2100 

mg/l, max_.. j! i 
ii. | pH value 5.5 to 9.0 | 

iv, Ammonical Nitragen (as N), 50 
mg/l, max: 

Low Total kjeldahl nitrogen (as N), 100 
| mag/|, max. | 
| vi, Biochemical Oxygen Demand | 30 

| (Sedays at 27°C, mg/l..max. i 
vii. Chemical Oxygen.Demand, | 250 

-ma/l, max. 
viii, Arseric, (as AS)..mg/l. max. | 0.2 

ix. Mercury (as Hg), mg/, max | 0.01 
Xe Lead (as Pb), mg/l, max | 0.1 

_xi. Cadmium (as ‘Cq),-mg/l, max | 2.0 
| il. Total Chromium (as Cr), mg/l, | 2.0 

Max - i 

xii. Copper (as. Cu), mg/l, max | 3.0 
i xiv, Zinc (as Zn), ma‘, max ; 5.0 

1 XY. Nickel (as_Ni), mg/l, max. i. 3.0 
xvi. -Cyanide (as CN), mg/l, max 0.2 
XViis Chloride (as Cl), maf, max 1000 

xviii: Fluoride. (as Fy; ma/l, max 2.0 
xix. Phenolic compounds (as 1.0 

CSHEOH); mail. max         

  

  
The facility shall obtain NOC from Air Force Academy Dundigal-before 
applying of CFO:of the Board. 
The facility shall submit survey no’s of the site before applying of 
CFO of the Board.. 
The facility shall not carry any land fill activity within the processing 
facility as committed by the industry. 
The Sewage Treatment Plant (STP) shall be-constructed and cornmissioned along with 
the commissioning of the activity. All the units of the STP shall be impervious to prevent 
ground water pollution.
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13. 

14, 

15, 

16. 

1?. 

18. 

49. 

20, 

S. | Details’ oFStack “Stack 4 “Stack2 _ No-| : cee otale ies ‘oes 
© al (-Attachied to eae z aa : Bollete |. DG Sets - 
PB). e4 Rapacity._ =2%27 TPH. Sk” 2 #500 KVA 
Le) | Fuel: ” in, MSW-RDF Oe HISD. waar t . (@ | Fuel quantity > eS OOGIPD_.. | bee eee fh 

“| e) _| Stack ‘height (m): ra ... .60 meters sip: “a5 mist. | 
Be Details of Air Pollution Bag filters “Reoustig shciosures ' 

| Cor Equipment =. " ft 
~= | Standards fo be coniplied “SPM Tis manne | _SPM—1 15 hain + . 

leat ShRERST Ht Fo 

   
‘The Siri ‘aftuenis; “shall ba. treated: ‘in’ the err to the on land for iivigation’ ‘Standards, stipulated under Environment ° (Protection) Rules, 1986, notified and ‘published by Ministry of Environment:and Forests, Goveniftient of Indiaas apace) in schedule’ wl vide: G. Ss. Re 422 {E), dt. 19, 05.1993 and its ¢ endments thereof... 

= 

    

The: industry sha construstEeTP: wien ér’ pre-treatment tank and neutralizaticin: pit for trealing blow-dawn: ‘and: codéling: tower bleed off and’the treated water shalt. 
2 i Pashquenching. 

Incase of compost: plant, ‘fis windrow area shall be covéredtiwith' shed and provided. 
with:impermeable: base. Such a base shall‘be: made of concrete: or compacted clay, 50. om. thick; having: peririeability’ ‘coe fficie nt Jess‘thah 10=Z:cni/seci- ‘The, base shall bs provided. with 4 to2 pet beet ipepeang: dircled by, lined abd: for collection of leachate 
of slitface: robot 

    

Composting’ Shall: be éartied out ina closed shed's $0 as to. avoid aden nuitall to the 
surrounding: area. : 

S. 

i ha E 

         

    

- The on shall compl with the. followin ponteliog air rlhition® fe 
  

  

  

      
  

        

        
  

  

          ‘The facility shall install stack of: ‘60 m height for boiler’and shall install’ Pages as 5 air 
pollution: control equopnient to-control the’emissions: a 
The facility shall meet the emisisons standards as “as prescribed i in Schedule = AL 1c ) of. 
the Solid -wasié: Management Rules, 2016:i.¢; Particulate matter — 50 mg/Nm® ‘HCI — 50: 
mg/Nm? ,SO2:— 200 mag/Nm* , CO -100° Tag/Nm Total Organic Carbon - 20 mg/Nm? 
HF —4 maiNini®, NOx:- 400. mg/Nm® (Standard refers to half hourly average): - 
Total dioxins and furanes + 0.15 “AQTEQINAY , Cd+Th+ their. gompounds. — 0. OSmgiNin® vs 
and Si+As+4Pb+ Cr#Co+Gu+Mn+NitV+! their compounds — 6. OEing/Net*. 

  

The facility ‘Shall provide: Continues Emission Monitoring System(OCEMS) for the: stack: ~ 
‘attached to the boilers for parameters SPM, S02, ‘NOx, ecg & CO ane ‘shall connect ta’ 
TSPGB server: “i. 
The facility shall lay” internal cement concrete roads for movements of Viahicled ‘Within’ the: 
proceed Jacllhy. ie i 

The facility ‘shall traiigport the MSW in closed vehicles sakes and ensure that ti there is’ no 
spillage of MSW during transportatiori. 

    er 

The* “incoming: ‘wastes ‘at site’ ‘shall be! ‘haintained ‘pont 6 furtherp processing ‘To (he. 
extent possible, the waste storage aréa should be covered. If, such storage. is done in 
an‘open area, it shall be ‘provided. with: impermeable base with facility-for collection ‘of 
leathate. and surface: water ciin-off intd lined drains leading toa isaehate treatment and 
disposal facility, © a 

The proponent shall’ ensuré: complarts of thes - National’ ‘Ambient. Air quality. standards. 
notified by MoE&F, Gol vide notifiéation. No. GSR 826(E), <— ne 4, 2009 dufing 
construction and ‘regular operational: phase of the project. : ais Ba 

  

Diesel generators shall be installed ina cldged area‘with anenesrs and. shitablé: noise 
absorption'systeftis, The ambient noise level” oe not eet 65 SOB (A): shy seit time 

"and S5.4B(A) during night time. 

Ambient noise levels: ‘should: ‘conform to the residential standards both duiting eds nd 
night. Incremental - Pollition loads on ‘the: ambient air and noise quality should be closely 

os 
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21. 

© 

monitored during construction phase. Adequate measures should be made to reduce 

amblent a 
standards 

ir and noise level during construction phase, so as to conform to the stipulated 

by the CPCB. 
Vehicles hired to bring construction material to the site should be in a good condition 

and should conform ‘to ambient air and noise standards and should be operated only 

during non peak hours. 

Solid / Hazatdous. Waste: 

22, The facility shall comply with the following: 

23, 

24, 

t Si. 

|_No. - 

| Name of the Waste | Quantity “Disposal option 

[ | 
| Waste Cil/ Used Oi] | 200LPM Shall be sent to Board’s | 

authorized Recyclers 
/Repressors |   

  

i 2 * 400 TPD | Shall be sent to Mis. Jawahar | 
|Nagar dump site for land; 

Inert 

        Bottom AflyAsh | 250 TPD _| filling/further processing. 
  

The comp 
i. 

il. 

Vi. 

Vil. 

Vili. 

|.Parameters ~ ‘jC not to exceed* (mg/kg dry     

ost plant and other processing facilities shall follow the conditions as follows: 

The incoming solid wastes and the wastes storage at site shall'‘be covered. 

The facility shall provide a system for collection of leachate and surface 

water run-of in to lined drains leading to leachate treatment and disposal 

facility. 

‘Necessary precautions. shall be taken to minimize nuisance of odor, flies, 

rodents bird’menace and fire hazard. 
In case of breakdown or maintenance of plant, waste intake shall be at 

stopped and arrangements be worked out for diversion of wastes to the 

landfill site. 

Pre-process and post-process rejects shall be removed from the 

processing facility on regular basis and shalt not be allowed to pile at 

the site. Recyclables shall be routed through appropriate vendors. The 
non-recyclables shall be sent for well-designed landfill site(s), 

In case of compost plant, the windrow area shall be provided with 

impermeable base. Such-a base shall be made of concrete or compacted 

clay, 50 cm thick, having permeability coefficient less than 10-7cm/sec. The 

base shall be provided with 1 to 2 percent slope and circled by lined drains 

for collection: of leachate or surface run-off. 
Ambient -air-quality monitoring shall be regularly carried out particularly for 

checking odour nuisance at down-wind direction on the boundary of 

processing plani. 

Intorder to ensure safe application of compost, the following specifications for 

compost quality shall-be met, namely: 

H value and C/N ratia 

10.00 
Cadmium 5.00 

‘Lead. 

50,00 
2 “00 

1400.00 
| 0.16 

.00 
1 

| ratio 20 -— , 
P 

  

"§.5 - 8.5 

The facility shall-construct silos for storage of fly ash and the bottom ash shall be 
transported through closed system only. 

The solid waste generated shall be properly collected’ and segregated before disposal 
ta the municipal facility. Waste paper, cartons, thermocol, plastic waste, glass etc., 
snall be disposed to recycling units. E-Waste shall be disposed to authorized



25, 

26. 
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recycling units. The organic waste shall be -itipewige 

All: the topsoil ‘excavated during construction’ activities. should be stored for use in 
horticutture/landscape develapmerit ‘wittiin the facility site. © 
The facility shall takeithe authorization under Rule-16(1)(¢) of the Solid: ‘Waste 
Management Rules, 2016. ee 

The following rules and Yegulations' riotified by the MoEaE: ‘Gol shall be iinplernediad. 
a} Solid Waste eral Rules, 2016: 
b). ‘Construction and!Demolition Waste Sree Mt Rules, 2016. 

c): Eadie ‘and Other Wastes (Management and Tranepeunesy, Nevarey 
‘Rules, 20165. & 4 

d) The Plastic Waste iahagumert Rules, 2016 and amendments thereck. 
e) Batteries Waste ‘Mariagement Rules, 2022. 

f) E-Waste (Management) Rules, 2016 and its Amendment Rules, 2018.. 
-g) “Bio-Medical Waste Management Rules, 2016 and“ its Pin Tene ae Rules, 

  

2018. f 

Other Conditioris: . ais i 2 

28. ‘The facility shall’ maintain ‘buffer zone on ail thé sides as committed and 
develop green belt of §to 8 mtrs width with tall. ‘growing, trees. 

29. The Bio-gas generated in’the facility after operation shall be maximum utilized 
for captive censulpere and.the remaining shall ‘be sons to requisite 
industries, 4 

30. The: compostable_ waste after composting tial ‘be sold as compost § and 
maintain records." , : fee . 

31. The recyclable plastic’ waste: shall’be used: ‘for in’ house. granules: making/LD 
. Bags. t 

_. 32. The facility: sHall develop: thick, green belt with tall growing treés all. along the 
forest area approach foad. ue 

33. Thick Green belt shall be developed along’ ‘the marten of the facility. in 33% area. 
Green belt developitient! ‘Shall be:started along with the construction aétivity. 

The facility’ shall not disturb the: ‘existing ‘greenbelt provided. 

34, The facility shall take proper measures for ‘control of odour nuisance. in case 
persistent odour-éxists, necessary measures shall taken: otherwise the ene should 

eae _.go for alternate site. a o, 

35. The: MSW carrying vehicles shall hot pass through the village _ ieee: 

35. The facility: shall obtain’) | Plastic Waste. Authorization from the Board & Extended 
Producer Reasonability..° “(EPR) Registration in the website 
https://eprplastic:cpcb. gov. in##/plastic/hhome 

37... The facility shall obtain! inecessaty ‘permissions. for the proposed activity. from the 
concerned Government departments / concerned authorities. 

38. The facility shall ensure that there shall nat be any change in the process Cawensy 
and scopeof working without prior approval from the Board. 

38. The operator. of facility shall submit the Annual report to the local hed: in- Form on 

or before the 30th day of April every year 

40. The facility. shall comply with all the’ directions issued by the Board hott time to time. 

41. The facility shall: ‘subinit the sare Nos. after obtaining from the concerned 
department. Be ‘ poi ee 

42. The industry shall allocate a minimum of 1% of its: pipweck: cost tidbit CSR 
(Corporate Social Responsible) ; activities during construction period and 0.20% 
of the project-cost per yéar during operational period. for 10 years. 

43. The proponent shall lay internal cement ‘concrete roads. for movement of 
é : vehictes within the d ump yard. 

44. The proponent shall. provide G.1. sheets for covering for the belt coriveyor and 
te 

Page 7 of 8 B 

af a 

f
a
 

Ft
 

ay 
4 

 



45. 

46. 

47. 

48, 

49. 

50. 

51. 

To, 

@ 

also install adequate dust suppression equipment at all around the stockpiles. 

The proponent shall take adequate measures to control self-ignition of 

municipal solid waste. 

The proponent shall regularly conduct ground water, ambient air monitoring 

around the dump site regularly. 

The vehicles transporting municipal solid waste shall be covered with tarpaulin 

covers. 

The facility shall provide compound wail /fencing to avoid entering of animals etc,. 

The facility should comply with. the Solid Waste Management Rules, 2016 and its 

amendmenis. 

The Board may stipulate/delete any other conditions if necessary. 

Concealing the factual data or submission of ‘alse information / fabricated data and 

failure to comply with any of tre conditions mentioned in this order may result in 

withdrawalof this order and attract action under the provisions of relevant pollution 

control Acts. 

Sdl- 
MEMBER SECRETARY 

M/s. Hyderabad Integrated MSW Ltd., 
Pyaranagar, Nallavelli Village, Gummasidala Mandal, 
(GPS Co-ordinates — West side E-78°19'26.49", N-17°43"19.08” 
and-South east ~ E-78°20' 20.68”, N-17°42'43.63", 
South West Side E-78°19"22.92"N-17°42°58.84" 

Sangareddy District. 

or Environmental Engineer Seni
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THE HON’ BLE SRI JUSTICE C.V. BHASKAR REDDY 

WRIT PETITION Wo.35150 of 2024 

ORDER: 

It is stated that the petitioner is the pattadar and possessor of 

the agricultural lands to an extent of Ac.4.37 gis., in Sy.No.2/¢3, 

Ac.2.00 gts., in Sy.No.3/@, Ac.2.36 gts., in Sy.No.4/e9, Ac.2.19 ets., 

in Sy.No.2/c*, Ac.0.20 gts., in Sy.No.3/@3, Ac.1.18 gts., in 

Sy.No.4/¢@, fotal admeasuring Ac.14.10 gts., situated at Pyaranagar 

Village, Gumuinadidala Mandal, Sangareddy District, having 

purchased the same under a registered sale deed bearing document 

No.167 of 2002, dated 19.01.2002, It is also stated that his name has 

been recorded in the revenue records and pattadar passbooks and 

title deeds have also been issued in his favour in respect of the 

subject property vide passbook No.TO09030030119 Khata No.60077. 

It is further stated that the petitioner is also receiving various 

incentives as investment subsidies sectioned by the Government 

under various schemes and they are in active cultivation of the said 

lands. 

2. Considered the submissions of the learned counsel for the 

respective parties and with their consent this writ petition is disposed 

of at the admission stage.



pies! 

3. Sri B. Chandrasen Reddy, learned Senior Counsel for the 

petitioner has vehemently contended that adjacent to the petitioner’s 

patta lands, an extent of Ac.150.00 gts., of land is recorded as 

government land in all the revenue records and the same is allotted to 

respondent No.10 and in the guise of the same, respondent No.10 and 

its agency are frequently interfering with the peaceful possession of 

the petitioner over the subject lands disputing that the said lands are 

forming part of the allotted lands. It is further contended that the 

respondent authorifies, without conducting. survey and demarcation 

of the said lands with clear boundaries and localisation of the same, 

are frequently making efforts to éncroach upon the petitioner’s lands. 

4. Since itis fairly submitted by the learned Senior Counsel for the 

petitioner that the petitioner has made an online application seeking 

to conduct survey and fix the boundaries and for demarcation of the 

subject lands and since it is the cas¢ of the petitioner that he is the 

pattader and possessor of the subject lands and his name is also 

recorded in the revenue records as pattadar and possessor and since 

there.is dispute with regard to the. part of the lands adjacent to his 

lands, which swere allotted to respondent No,10 and respondent No.10 

is making efforts to encroach upon the lands of the petitioner on the 

ground that the State has allotted land to an extent of Ac.150.00 gts., 

to it; this Court without expressing any opinion on the right and



eedes 

entitlement of the petitioner ‘over the Sudject lands and to put a 

quiettis to the litigation, is of the opinion that the ends. of justice. 

would be met if the Assistant Director of ‘Survey and ‘Larid Records is 

directed to: conduct the survey and. demarcation. of'the subject lands 

after issuing notice to the petitioner and all interested. persons 

including Forest Department as the subject‘lands are adjacent to the 

forest land, on the éxpenses/éosts: being incurred: by the petitioner for 

fixing boundary stones/kaddies, and furnish a copy. of the survey 

report long with the Tonch map to the. petitioner, within a period of 

two (02) months fromm the date of feceipt. of a copy of the order. 

However, if the petitionér is agerievetl with: the said survey report, he 

is at liberty to avail the remedies as available wider law. Till sutvey 

and demarcation as: directed. above is. completed, both:the parties: are: 

directed to maintain status. quo over the:subject‘lands in all.tespects, 

5, With the above:directions, this Writ Petition. is-disposed of, 

As a sequel, misdéellaneois applitations pending if any; shall: 

stand ¢losed.. No-costs. 

  

lV. BHASKAR REDDY, J 
Date: 13.12.2024 

Pyt
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(CASE: DETAILS 

FAR DES 

Mai Fs a ; dias WP'35150/2024 skNomter, | weRRSoONNOR Number 

ENRNo =| HBC OLNeRTSIRD2 

Petitioner =| Smt... Lakshmi iResponilent | ‘The'Slate st Teineaia 

Potitioner Réspotident - _ BVAMSHIDHAR REDDY 2 1GP-EOR REVENUE Advetnte Advocate os 

(Cie Category | NON-SERVICE Diver = | NG 

Filing Date | 12tamone Reginrtico: | srranmes 
‘Date 

TSP SIC Wore tu sestie Seder Listing Date § | 14/02/2074 Case Statiis- Mra EES 
gee ‘https: wala, Aslircgovln/bcorders/2024)wp/vp. 1. SS1S0 2024. pany 

Disposal Date |'19+12-7024. Dispostl ‘Type: . SPOUSE UENO Costs 

Putpose. ADMISSION (REVENUE) 

Hon'ble : 

Judes 
The: Hotoufatle Sri Justice’ G.RHASRAR REDDY. 
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conducting the survey‘of the petitioners agricultural land in Sy No 2/AA an extent of Ac 437 gts Sy No 3/AA un extent of Ac 200 gts Sy No 4/AA anwciiel . 

of Ac 236 ges.sy No Z/UU an extentofAc219 gis‘Sy No 3/68 un extent of Ac 020 pts and in Sy No 4/AA an extentiol Ac 118 gts totally admensuring Ac 1410 

pts stated at Pyaranagar Village Gummailldalo’ Mandal Sangareddy District orsbvhile Medulk ‘District inspite of making. Fline petition on 24 06 2024 as 

iicpal arbitrary against the provisions-oF Survey and Boundariés Act 1923 G Os.und circulars and also against principles of natural justice and against all 

settled principles of law. and-consequently: direct the respondents-to conductihe survey/subdivision survey as per FLine Petition dt24 06 2024 in respect 

al potitioners agricultural Tand in Sy No-2AA on extent ofAe:437 gts Sy No d/AAan extentof Ac 200 gts Sy No #V/AA an, extent of Ac 236 gts. sy No 2/AA 

an oxtent of Ac 219:¢ts Sy No 3/EE-an-extent of Aw 02) gis and in Sy No 4/AA an, extant of.Ac 118 gts totally admeasuring Ac 1410 pts situated al 

Pyaranagar Village: Guinmadidala Mandal Sangareddy District ersnwhile Medak. District and-to pass - 

      

  

    

    

  

  

    
  

    

  

  

  

  

  

        
    

          
    

                
      

PETITIONER(S) 

§No | Peritioner(5) Name 

j Smt K Lakshmi 

Wio Ananthuiah Aged 48 years Oce Household R/o Flat. No 29-RBI Colony Malalcpet Hyderabad 

‘RESPONDENT(S) 

|| R.No Respondent(S).Name 

i: The State of Telangana ‘ 

Rop by its Principal Secretary Revenue Department:Dr'B Ambcdkar Bhayan Secretariat Hyderabad 

4 The Dismict Collector 

Songareddy District Sangareddy 

\\5 ‘The'Tahslldar 

Gummadiddla Mandul Sangareddy District 

‘ The Mandal Surveyor Guinmadidala Mandal, 

‘Sanpareddy District 

. The Jainé Divector Surveyand.Land Record $ 

= a . 

: Narayanaguda Hyderabad 

é ‘Deputy Inspector of Surveyor 

: Sangareddy 

. "The Greater Hyderabad Municipal Corporation 

‘Tank Bund: Roud Hyderabad Rep by tts Commissioner 

‘. ‘The Distriet ForestOfficer 

Sangareddy 

‘ ‘Telangang' State Pullution Contre! Board 

Ad Paryavaran Bhavan Sanothnagar-Road Sanathyagar Industrial Estate Sanathnagar Hyderabad 

i <a ‘Hyderabad Integrated MSW Limited . 

Level IIB Aurobindo Galaxy Hyderabad Knowledge City-Hitecl City Road.Hyderabad 500 081 Telanguno State 

CASE-RISTORY 

List Date Judge/Judge(s) Name Business 

ORDERS 

ident dadge Name | Date of Ordes Order Type Order Details   
  
  

® Content owned, updated and maintained. by the High Court'forthe State-of Telangana, This website, belongs to High Court for the State of Telangana., 

Platform is designad, developed and Rasted by tHatkoal Injownatics Centre (htlpdiwwwenledn), 

Ministry of Electronics & infarction Techinalagy (htipyimeity.gov.in), Governmant-ot India 
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  Main Number 

PRIMARY DETAILS. 

WPS5152/2074 
  
{SR Namber WPSR Sovss/7024     TONAL No. HANCHTO6815 02024 

  
_Petitfoner | priGadlpalt: Kamaka‘Raji | Respondent THESEAE OF Telingaiin 
  
Potlilonor Advorate B VAMSHIDH ATER DY: | CPFORREVENUE 
  

Case Category JSOMSERVICE   

Resobvaent Aaweate 

District’ | SANGAREDDY. 
  

Filing Date ‘Yanwora * | Registration Dale | 12e2 (2024. 
  

Listing Dale A 321024 Tense statis DISPOSED 
  

‘Disposal Date 11312-2004 Disposal Type:     

Purpose LADMESSIONREVENEE)   | DISPOSED ‘OFNO'cosTS: 

  

| Hon'ble Judges | The Honourable $iTustice C.V. BHASKAWREDDY 
  

Catepory. 
  

‘Category | we )stincateasty: 
    

Sub Sub Category   SURVEY SETTLEMENT LAND RECORDS:   
| REVENUE: 

  

  

TADETAIES: 
= 
  

‘TA Nomber ) Filing Date | Radvoeaiew Nae: | Mise’Papertiype Staius: Prayer | Otder:Date Onder jf. 
  

                    
  

[iA02024 | 122024 | BYAMSHIDBARREDDY. [Direelfon Petition: § — | Disposed | amine. | 1sn024 

“WSR betiiis 
  
  

      
USR Number ‘Advocate Name, ‘USREType: WSRIEIE Date : Retiatks. 

      
  

  

- CONNECTED SLAtTERS 
  
Corinected Coase Number     
  

  
  
Advoente Code LAdecetiee Nani "Pa No: Remarks 

  
15584     ‘GPFOR-FORESTS:   wii 

CRS ea     
  
  

  
  

PRAYER 
  
(to issce.n Writ Order or Direction mere particularironedncthenatureof Wit uf Méndam ustodedlare (he iiction Of the Respondents in-condhtetiig the |: 

‘survey of the petifloners-apelculturdl Innd In’ Sy'No-39/KA/1 ad menstrinig Ac20.3 59h situated akPyaranagar Villa ge Gummadidala MandalSangareddy - 

Districteistwhile Medak Dittriet inspite of malling Fline-pélition on 24°062024-ne.fliegal actitrary-against the provisions of Sirvey.and Boumdaries:Act 

1923'G Os and circulars-and alsoagainst-principles ofnatiral justice ant sgninae atf-settied principles of law-antheonscyuentiy direct the-respondents'to. 

condnef the survey/subdivisioisarvey as per Fine Petition 3d 06-2094 Inrespect bE petitioner agtidultnral landin Sy No SVAAE admeasuriug Ae 20   ‘SSets situated at Pyaranagar Village Guiithadiddla-Matidal Sangareddy Distrtorersev hile Medal Districhandto puss   
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PETITIONERS) 

S.No | Petitioner{S) Name 

Dr Gadipulli Kanal Raju 

' S/o Loxinainh Aped:65 years OceDoctar’ Rig Dactors Quarters Muin Hospital Singarcal Collcries Kothagudam 

RESPONDENRT(S) 

Ro | Respondent{S) Name 

‘ The Stare of Telanguna 

Rep by its Principal Secretory Revenue Department 
Dr B R Ambedkar Bhavan Sceretariat Hyderabad 

Y The District Collector 
a 

Sangureddy District Sungareddy 

is | The Tabsiiday 

| Gumnadidala Mandal Sangareddy District 

. The Mundal Surveyor 

Gummadidolg Mandal Sangareddy District 

‘ ‘She Joint Direetor Survey and Land Records 

Narayanaguda Hyderabad 

: Deputy-inspector ‘ol Surveyor 

Sangureddy 

4 "The Greater Hyderabad Municipal Corporation 

‘Tani Bund IteadHyderabod:Rep by its Commissioner 

‘ The. District Forest Officer 

Sanganeddy. 

* Telangany State Pollutiqn. Control Board 

A3 Paryovaran, Bhavan Sanathnagir Road Sanathnagar Industrial Estare Sanuthnagar Hyderabad 

i | Hyderabad, Integrated MSW-Limited: 

" ‘Level: 118 Aurobindo Galaxy, Hyderabad Knowledge City Hitech CityRgad Hyderabad 500 081 Telangana State 

CASE HISTORY 

List Date Judge/Tudgels) Name ' Business 

ORDERS 

Order-on Judge Name: Date. of Ordas Order Type Order Details 

        
    
  

© Content owned; updated anc+maintained by the High Gourt for the State of Talangana; This website belongs to High Court forthe State of Telangana., 

Platform:is-‘designed, developed and hosted, by Mutton Internation Carico (hipyavww.nic ni), 

ieinistry uf Blosltdniss & Intormaiion Teistingiogy nlipwimeily.gowin), Government of India 

  
     



ee 

  

  

      

  

  

  

  

  

        
  

  

  

        
  

  
  
  

  

                
  
  

    

            
  

    

    
  

    

                

  
  

CASE DETAILS 

PRIMARY. DETAILS 

‘Malu Number We 351Sa/2024 ] SRNumber | Wesr siootrt024 
ENR No. HBUCHIOgs1893024 ] . | 
Petitioner ‘Smt. Bi Rarho Devi Resjia firlenrt. ‘The re of Telangana 

Petitioner Advocate BVAMSHIDHAR REDDY" Rupeaphakeseeate : pan REVENUE 
Cuse Category NON-SERVICE, District ~~ e SANGAREDIY 

Filing: Date inhasa024 | Rewisttation Date caieenese 
Listing Date 13/12/2024 Case Status DISPOSED. 

Disposad Date 13212-2024 | Disposal Type DISPOSED OF NO.COSTS 

Purpose ADMISSION (REVENUE). , } 
Hon'ble Judges The Honourable Sri'Justice’C,V; BHASKAR- REDDY 

Category 

Catezory ‘We Sub Category REVENUE 

Stib Sub-Category SURVEY SETTLEMENT & LAND RECORDS = 

1A DETAILS 

Ha Number Filing: Date Advocdte Name ] Nitnaaper'type Stig ‘Prayer Order Dete Order 

rA1204 © | aziizdaa —_ | VAMSENDEAR REDDY Diesction-Petition | Disposed «fave — | araeona 

USE Detalls ] 

‘USR Numbet ‘Advocaté Name isn Type USR Filing’ Date Recut, 

CONNECTED. MATTERS 

Cottnected Case Number ) 

VARABATH : 

Advocate Code Advosate Name ] PYRao. Retnarks 

15594 GPFOR FORESTS STR), — 

” TRIALCOURT DETAILS | 

PRAYER 

  pleased to issue a Writ Order or Direction more particularly onein the nature-of Writof Mand. amus'ta declare the Iniiction of thé Respontients'in 
conducting the survey of the petitioners agricultural land In. Sy No 27/00 an’extent of Ac O31 at¢-Sy No 27/EEan-oxtent of AccO%2 gts Sy No25/Ean 
extent of Ac 414 pts Sy No. 27/ED ah extent ofAtO31 gtsSyNy 29/2 an-extent.of Ac 4i4.gts-and Sy:Ne29/a9 an extentofAc 413 pts totally admensuring 
Ae 1514 gis situated at Pyaronagar Village Gummiadidila Mandal Songareddy District erstwhile Medale District inspite of malting Fline petition on 24 06 
2024 ng (legal arbitrary against the provisions of Survey ond Boundaries Act'1993 GoOs-an d cirewtars ind Alsé agaiiise principles of natural justice and 
against all settled principies of lav and consequently direct the respénitents.to conduct the sirvey/suiidivision survey.as. per FLine Petition dé24 06 2024 
in respect of petitioners agricultural land in'Sy.No27/ anextent ofAc-O31 pts‘Sy No 27/ an-extent ofAc,032 gts Sy:No 29/-an extent ofAc 414 gts Sy No 
27/Ca an extent of Ac O31 pts Sy-No.29/W2 an oxterit of AL AL4 gts tind SyNo 297an an-extentofAe413 gts totally sdmeasuring Ac.1514-gts situated at 
Pyaranagar Village Gummadidala Mandal Sangareddy District erstwliile:- Medal District arid to fines   
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PETITIONBR(S} 

§.Na_ | Petitloner(S) Name 
i 

Suit P Rama Devi 

L 
4 : 

\V/o Srinivasa Murthy Aged 64-yenrs Oce He usehald Rfo H No 28 Revenue Board Colony-Malakpet Hyderabad 

RESPONDENTIS) 

Ro | Respondent{S) Name 

: The State of Telangono 

Rep by its-Principal Secretary Revenue Department Dr BR Ambedar Bhavan Secretarint Hyderabad 

; The District Collector 

Sungareddy District Sangareddy 

The Tahsildar 
a 

Gummadidala Mandal § angareddy District 

‘ ‘The Mandal Suryeyer 

Guramudidnla Mandal Sangureddy District 

‘ “The Joint Dirocrar-Survey.and Land Records 

Narayanaguda Hyderabad 

r ‘Deputy Inspector of Surveyor 

Sangareddy 

55 ‘The Greater Hyderabad Manicipal.Corporation 

“Tonk Bund Road Hyderabad Rep by its Commissioner 

5 The District Forest Officer 

Sangareddy 

% Telangana. State Pollution Control Board, 

AS Paryuvacan Bhavan Senathaugar oad Sanathnagar ladustrial Estate Sanathnagar Hyderabad 

Ave Hyderabad Integrated MSW Limited 

Level 1128 Aurobindo’G alaxy Hyderabad Kuontedge City Hitech City Read Hyderabad 500 08) Telangana Stute- 

CASE HISTORY 

List Date Judge/Judge(s) Name 
Business 

ORDERS 

‘Orderon ‘Judge Name Daie-of Ordes Order Type Order Details 
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CASE DETAILS 

PRIMARY DETAILS: 

Main-Number WP'351 70/2024 SR'Number- AVPSR Sb1ag/024 
CNR No. HUACOLDSS2 702028 7 : 

Petitioner Smt.Mongara Varalakehevammue -Respondent. The State of ‘Telangana 

Petltioner Advocate | B VAMSHIDHAR REDDY Respondent Advocate. bGP FOR REVENUE- 
Case Category NON=SERVICE Disiriet- SANGAREDDY 

Filitig Date Auiwandd Aigdetreton cot pizsiaaoza 

Listing Date 16/12/2024 ‘Case Status DISPOSED 

Disposal Date t6-t2-2024 Disposal Type | DISPOSED OF NG.COSTS: 
‘Purpose ADMISSION (REVENUE), 

Hon'ble Judges The Hanvurable Sei Justice C.V. BHASICAR REDDY 

Catepary 

Categery we Sub Category |) REVENUE: 

Sub Sub Category eee AERA EON CP SURY AIG 

TA DETAILS 

TA Number Filirig Date Lieut ‘Misc:Papick Type ‘Status “Prayér Order Date ‘Order 

TA 1/2024 12024 BVAMSHIDHAR REDDY ‘Dirétiion Petitlon ‘Dispostd =U PRAYER ‘Teh 22004 

‘USR Details — 

USR: Number Advocite Mame . USR Type ] ‘ tistceaiy wt Remarks 

CONNECTED MATTERS ] 

Connected Case Number 

VAKALATH 

Advécate Code Advocate Naine PR Ne, Reniarks 

— 
PRAVER 

    to issue A Writ Order or Direction more partteularly-one in the nnture of Wilt of Mandamusto-declire.the in action. oF te Respondents. in-conducting the 

survey of the petitionersapricaltural land in Sy No35 an extent.ofAc419-pts and Sy NoJé'on extent of Ac.13 34:gts totally ndmeasiiting Ac18'13 gts: 

situated at Pyaranagar Village-Gummadidola Mandal Sangaredily. District erstwhile Medak District inspite of making Fling petition on 24 06-2024 as 

Megal arbitrory against the. provisiting.of Sirvey-and Boundaries Act 1923.G Orand elrculars-and also-against principles of naturaljustice-and againstwll 

settled principles of law and consequently direct the respondents to conduct the survey/subdvision suivey.as-per FLine Petition dt24°06 2024 in respect 

of petifloners ogricultural land in S¥No35.on extent of Ac 9 gis ond Sy NodGan extent of Ac-13 34 gts totally adinensuring AC18 13 sts‘situated at 

Pynranagar Village Gummadidela Mandal Sangareddy District erstwhile Medak District undto pass 

  

Top 

  

 



@ 
    

  

      
  

  

    

  

  

  

  
  

  

  

  

  

  

      
                  
    

      

PETITIONER(S) 

No | Patitioner(S) Mame iS : ; 

Smt Konparo Varnakshraroma ae ego : 

; Wo Virumalainh Aged 85 years Ore: Househotd Rio Cliaedapurayn Village Nandjgama Mandal Krishna District 

-RESPONDENT(S) 

RNo | Respondent(S} Name 
' 

, The Stare of Telangana . ; 

Rep by ily Principal Secretary Revenue Department Dr B RAmbedkor Bhavan Seerstarint Hyderabad 

‘The Disqrict Collector 

Sangareddy District Sangareddy- 

‘ The Tahsildar’ 

; Summadidala Mandal Saugareddy District 

j | The Mandal Surveyor 

‘Gunimadidals Mandal Sangereddy District 

‘ The Joiat Director Survey and Land Records 

i | Narayanagufa Hyderabad 

4 Deputy Inspector of Surveyor 

Sangareddy 

‘ ‘The Greater Hyderabad Municipal Corporation 

Tank Bund. Road Hyderabad Rep by Its Commissioner 

‘. The District Porest Officer 

Songareddy 

‘ Telungana Stite Pollution Control Board. 

A3 Paryavarnn Bhavan. Sanothougar ‘Road:-Sanothnagardadustrial Estate Sunarhnagar Hyderabad 

‘3 ‘Telangana Sinte Pollution Contral Board 

A3 Poryavarin Bhavan Sanathnagar-Read Sanathnagar Industrial Estate Sqnathnagar Hyderabad 

is Hyderabad Integrated MSW Limited 

Level, 1B Aurobindo Galaxy'Hydersbad Knowledge City:Hitech City Road-Hyderabad 500 081 Telangana State 

CASE HISTORY 

List Date Judge/Judgets) Name Business 

ORDERS 

Order on Judge Name [Date of Oxdes. |} Order ‘Type Order Details 
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CASE DETAILS 

PRIMARY DETAILS 

Main Number ‘| WE 351872024 ‘SR:Number WPSR 50155/2024 
CNECNo. HBHGO 10082782024 

Petitioner ‘Sri: Partha Sarathy Respondent ‘The State-of Talmngana. 
Petitioner Advocate B VAMSHIDHARREDDY | RespondentAdvocate. GP FOR REVENUE 
‘Case Category ‘NON-SERVICE rDteyier SANGAREDDY: 
Filing Date 1212024 Registration Date. 122024 

Listing Date 13/122024 Case’Status DISPOSED 

Disposal Date 73-12-2024 Disposot Type WITHDRAWN 
Pirpose ADMISSION (REVENUE) 

Hon'ble Judges The Hfnwoarabty Bet rustica C.V. BHASKAR REDDY 

Citheory 

‘Category WP ‘Sub Category ‘REVENUE 

Sub Sub Category. SURVEY SETTLEMENT & LAND RECORDS 

TA DETAILS 

JANumber | Filing Date. | Advacaté-Name ‘aise. Paper Type ‘Status Prayer ‘Order Date Order. 

TA1/2024 12/1024 | B-VAMSHIDHAR'REDDY¥ Direction Petition. Duper LA PRAV EN 1322084 

USRIDetats ~ 

USR Number Avobst Nune WSR Type USK Filing: Daie Remarks: 

‘Connected Case Number - 

VAKALATH 

Advocate Code Advaciite Name ] FIR No. Remarks 

|| 15384 GP-FOR FORESTS ace a 

TRIALCO URT DETAILS 

PRAYER 

  Pleased tujssuc a Writ Order or Direction more pirticularly én¢ in'the nature of Writof Mandamus to declare the inaction af the Respondents in 
conducting the survey of the:petitioners agricultural land inSy‘No-40-and 41 admeasuring Ac 1621, gts situated-atPyaranagar Village: Gunimadidaln 

Mendal Sangareddy District erstwhile Medak District Inspite:of malting Fling petition. on 24-06 2024 as illegal arbitrary against ihe proyiilons:of Survey 

and Boundaries Act 1923 G-Os-and cireularsand also against. principles of natural Justice-and against nll settled principles of law and consequently direct 

the respondents to conduct thesurvey/subdlyision survey. as pet. Fine, Petition dt 24-08 2024 inrespectof petitionéry apricultaral land in Sy No 40 and 41 

admeasuring Ac 1621 gts situated at Pyaranagar Village Gummadidala Mandal Sangdreddy Districterstwhitle: Medak District and ta-pass   
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§.No Petitioner(S) Name 

; Sri P Partha Sarathy 

‘Sip Rumalcotainh Aged 54 years Occ agriculture Rio 167742/H Mualalpet Hyderabad 

RESPONDENT(S} 

RNo_ | Respandent(S) Name 

iF The State of Telangana 

Hep by its Principal Secretary Revenue Depart
ment DrE R Ambedkar Bhavan Secretariat Hyderabad 

is The District Collector 

Sangareddy District Sangareddy 

‘ The Tahsildar 

Cummadidala Mandal Sangereddy District 

i The-Mandal Surveyor 

‘Gummadidala Manda} Sangareddy Disteict 
1 

‘ ‘The Joint Director Survey and Lund Records 

Narayanaguda Hyderabad 

é Deputy Inspector of Surveyor 

Sangareddy 

‘ The Greater Hyderabad Municipal Corporation 

‘Tani¢ Bund Road Hyderabad-Rep-by its Commissioner 

‘ ‘The District Forest Officer 

| Sangareddy 

5 Telanguna State Pollosion:Control Board: 

A3 Paryavaran Bhavan Sapathnagar
- Road Sanathuagar4 pdustrial

 Estace Sanuthnagar Hyderabad 

7: .| Hyderabad In tegrated MSW Limited - 

Level 118 Aurobindo Galaxy Hyderabad Knowledge City Hiteeli City Road Hyderabad-500-081 Telangana State 

CASE. HISTORY 

List-Dais ‘Judge/Judge(s} Name 
Business 

ORDERS 

Order on Tadge Name Date.of Ordes Order Type Onder Details 
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CASE DETAILS 

PRIMARY DETAILS: 

Main Number WP -35219/2024 SRNuriber | wesr-soisazoz4 
CNR No. | HBHCo 682763024 

Petitionor Smb.SalProsanno Tanfavore: ‘Respondent The State-of Telangann 
-euditheneribvonate BVAMSHIDBATEREDDY Respondent'Advocate GP FOR REVENUE 
Case Caicgory (NON-SERVICE ‘Disttict SANGAREDDY 
Filing Date Hovtaneng Stil srlion Bete 13/12/2024 
Listing Date 16/12/2024 ‘Case Status DISPOSED 
Disposal Date ‘16-12-2024 

Disposal Type DISPOSED: OF NO COSTS 
Purpose ADMISSION (REVENUE) 

Hon'ble Judges Th enon Sridustice-C¥. BHASKAR REDDY 

Category 

Category we Sub Chtegory REVENUE 
Sub’Sub Category FIXATION OF BOUNDANIES 

] IA DETAILS 

LA-Nurmber Filing Date — |. Advaeate Name ‘Misc.Paper Type Status | Pr Wer | order Date Order 
TA 12014 ‘L3/ize024 BVAMSHIDHAR ReDby ‘Direction Petition Disposed | fA Prayer |acrteraoze _| 

] USR:Detalls —_ 

USR Number Advocate Name USR Type USE Filing Date | Rentarke _| 

CONNECTED ATES 
Connected Case Number 

VARALATH 

Advocate Code vee = a paren Remarks 
| tss8a GP FOR FORESTS 5 (R). ae 

TRIAL COURT DETAILS 
  
  

PRAYER 

    Pleased to issue a Writ Order or Direction more particularly ont: in Hie-nature.of Weit of Mandamus te-declare-the inaction: of the Respondents in conducting the survey of the petitioners agrleultwral Innd-iti Sy No 44 admeasitting: Ac 100-pts sitirated at Pyaranagar Village Gumunadidnle Mandal Songareddy District erstwhile Medak District inspite of nukdnpe-Fline petiitonon 24 06 202d'as Ulegal arbitrary against-the provisions of Survey and Boundaries Act 1923 G Os:and efreulars andalso against principles of'natnral justice and agalnst:all settled, 
respondents to conduct thé sutvey/eubdivision surveys per Pine Pedition-d¢24'06 2024 in respéct of petiti 

iprincipies of law and consequently direct the 
oners agricultural Jand in'Sy No dd acdmeasuring Ac 100 gts situated at Pyaranagor Village-Giiminisdidiia Mandal Sange reddy Distrite orstwhite Medak District'and to:pass     

Top
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PETITICNER(GS)} 

    

S.No Petitioner{S) Name     
      

  

Smt Sul Prasanna Tanjavore 

Win Vonkatarainana Aged 47 years Oce Employee R/a A No §4315/15 Erragodda Hyderabad 

  
   

  

      
  

      
RESPONDENT(S) 

Respondent(S).Name 
    

    The State of Telangans 

Rep by its Principal Scerctary Re
venue Depariment Dr B RAmbe

dkar Bhavan Secretariat Hyderabad 
  
  

    

  

    

The District Collector 

Sangareddy District Sangareddy 

    
The Tahsildar 

Gummadidala Mondal 5 pogareddy District 
    

    
  

The Mandal Surveyor 

Gummuadidolu Mandal Sangareddy District 

    

The Joint Director Survey and Land Records   
  

    

    
3 

Narayanaguda yderabad 

5 Deputy Inspector of Surveyor 

Songareddy         
“fhe Greater Hyderabad Municipal Corporation 

‘Tank Bund Road Hyderabad Rep by its Commissioner 

      
  

  
        
                
      

      

    
  

        
    

j The District Forest Ofileer 

Sangareddy 

; ‘Telangana State Pollution Control Bourd 

Ad Poryavaria Bhavan Senatlinagar Road Sanathn
agar Industrial Estate Sanathnagar Hyderab

ad 

i Hyderabad Integrated MSW Limited 

Level 1B Aurobindo Gulaxy Hyderabad Knowledge City Hitech City Road Hyderabad $00 081 ‘Telangana Stace | 

CASE HISTORY 

[ris Date 
Judge/ udge(s) Name 

| Busines 
| 

ORDERS 

{ Orderon Judge Name Date of Ordes Order Type Order Details | 
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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD 
(Special Original Jurisdiction) 

TUESDAY, THE ELEVENTH DAY OF FEBRUARY 
TWO THOUSAND AND TWENTY FIVE 

PRESENT 

THE HON'BLE SR! JUSTICE C.V. BHASKAR REDDY 

WRIT PETITION NO: 3895 OF 2025 

Between: 

AND 

ty 
— 

& 
4 

a
a
 

= 

Smt. P. Rama Devi, Wo. Srinivasa Murthy Aged, 64 years, Occ. Household, 
R/o, H.No.28, Revenue Board Colony, Malakpet. Hyderabad. 

Dr. Gadipalli Kanaka Raju, S'o. Laxmaiah, Aged. 66 years, Occ. Doctor, 
Rifo.Dactors Quarters, Main Hospital, Singareni Colleries, Kothagudam, 

Smt. Sai Prasanna Tanjavore, Wio. Venkataramana Aged. 47 years, Occ. 
Employee, R/o. H.No.8-4-315/15, Erragadda, Hyderabad. 

Smt. Lakshmi, , W/o. Ananthaiah, Aged. 45 years, Occ. Household, Rio.Flat 
No.29, RBI Colony, Malakpet, Hyderabad. 

Sri, P. Partha Sarathy, Sio. Ramakotalah, Aged, 54 years, Occ. agriculture, 
Rio. 16-2-742/H, Malakpet, Hyderabad, ~ 

Smi.Kongara Varalakshmamma, W/o, Tirumalaiah, Aged. 65 years, Occ. 
Household, R/o. Chandapuram Village, Nandigama Mandal, Krishna District. 

PETITIONERS 

The State of Telangana, Rep. by its Principal Secretary, Revenue 
Department, Dr. B.R. Ambedkar Bhavan, Secretariat, Hyderabad. 

The District Collector, Sangareddy District, Sangareddy. 

The Tahsildar, Gummadidala Mandal, Sangareddy District, 

The Mandal Surveyor, Gummadidala Mandal, Sangareddy District. 

The Joint Director Survey and Land Records, Narayanaguda, Hyderabad. 

Deputy Inspector of Surveyor, Sangareddy, 

The Greater Hyderabad Municipal Corporation, Tank Bund Road, Hyderabad, 
Rep. by its Commissioner. 

The District Forest Officer, Sangareddy. 

Telangana State Pollution Control Board, A-3, Paryavaran Bhavan, 
Sanathnagar Road, Sanathnaaar Industrial Estate, Sanathnagar, Hyderabad,



@ — 

  

10.Hyderabad Integrated MSW Limited, Level 11B, Aurobindo Galaxy, 
Hyderabad Knowledge City, Hitech City Road, Hyderabad - 500. 081, 
Telangana State, 

11. The Wing Commander, Indian Airforce Academy, Dundigal, Hyderabad, 
Telangana State- 500043 

42. Assistant Director, Survey of Land Records, Sangareddy. 

..RESPONDENTS 

Petition under Article 226 of the ‘Constitution of India praying that in ‘the 

circumstances stated in the affidavit filed therewith, the High Court may be 

pleased to issue @ Writ, Order or Direction more particularly one in the nature of 

Writ of Mandamus, ‘to:declare the action of the Respondents in Interfering with 

the petitioners part lands by cutting the trees, shrubs, bushes, craps, levelling 

partof the:petitionersiland, without conducting: survey.and.in-stark violation of the 

Stats quo orders passed by this Hon'ble Court vide orders oit.13.49°2024 and 

16.12:2024 in W.PNo.36150 of 2024, WP: No.354152. of 2024, W.P.No.35154 of 

2024, W.P.No.35170 of 2024, and W.P.No.35187 of 2024, illegal, arbitrary, 

against. principles of natural justice, against the provisions of the Forest Act, 

against the.provisions of Article 300-A of the Constitution of India and soatnet all 

settled principles of jaw and consequently to direct the respondents io stop all 

activities’ In part of the petitioners land in survey Nos.2, 3, 4, 27, 29, 35, 36, 39, 

40, 41 and 44 totally admeasuring Ac,86-13 gts., situated at Pyaranagar Village, 

Gummadidala Mandal, Sangareddy District (erstwhile Medak District} in 

construction of the Municipal solid Waste Management Plant in Pyaranagar 

Village, Gummadidala: Mandal, Sangareddy Disttict (ersiwhile Medak District) 

forthwith. 

wens dees &



  

TA NO: 1 OF 2025 

  

Petition. under Section 151 CPC. praying ‘that in the: circumstances. stated. 

in the. affidavit filed in suppor-ofthe: pétition, ‘the: ‘High Gourt may be ‘pleased to. 

direct.the:respondents to: stop all activities.iIn part of the petitioners’ land. in-survey 

Nos.2, 3, 4, 27, 28, 35,36, 39, 40; 41, and’ 44 totaily:admeasuring: Ac:86-13 gis, 

situated at Pyaranegar Village, ‘Gummadidala Mandal, Safigareddy District 

(erstwhile Médak, Distfict) im constriction of the Municipal ‘solid Waste 

Management Plant in Pyaranagar Village, GUtitiadidala Mandal, Sarigareddy 

District.(erstvitiile Medak District), pending:-disposal-ofthe:main, Wait Péti tioti. 

Counsefforthe Peétitibrier: SRE B;CHANDRASEN, REDDY Sr. COUNSEL,.REP. 
FOR’ SREB VAMSHIDHAR REDDY 

Counsel forthe-Responderit N6.1 t6 6-12" SRIAISUDARSHAN REDDY,. 
ADVOCATE: ‘GENERAL, 

Counsel'for the Respondierit No.7: SREGIMADHUSUDHAN REDDY, 
SG¢ FOR GHMCG 

Counsel for the Responderit No.8; 'GP*FOR FOREST 

Counsel'for the Respondent N&:9! SREZEESHAN ADNAN MOHD, 
$c-FOR'TSPCB 

The Court Widde the:fellowings ORDER
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HOW BLE SRI JUSTICE.C.V, BHASKAR REDDY 

WRIT PETITION No.3895 of 2025 

ORDER: 

This writ petition is filed secking following reliet: 

te isue.a Wirt, Order or Direction mora particularly one in the 
Pree of Writer Mandamus, to.degiare the-action of the Respandents 
mm interfering wilh the petitioners’ part of lands by euttotg the trees, 
Shrubs, bushes; ¢rops levelling part of the. petitioners’ lane, without 
conducting survey und, jn stark vlejation of the siatus qua orders 

| passed by His Caurt vide orders dated. 14.12.2024 and 16.12. 202¢.in 
WP: Nos.35 756, 85782, 5154, 35170 and 35187 of 2024, as illegedl, 
arbitrary against pritciples of natured justice, against the provisions of 
the Forest Act, against the provisions of Article 300-4 of the 
Constitution of india and against all settled principles of law and 
consequently. to direct the respondents la.stop- ail activities in part of 
the petitioners’ land in survey Nos.2, 3,4, 27, 29, 35, 36, 39, 40, 41 
anc 44 total adineasuring Ac.d6-12 gts. situated at Pyaninagar 
villege, Guimmnadidala, Mandal, Sangareddy District ferstwiule Medak 
District): Ph -COmMSiriuiciion of fhe Municipal Solid Waste Management 

Plant in Pya@ranager Village Gummadidala Mandal, Sangareddy 
Distfiet fersiwiliie Meddk Disvici) ford: .* 

f 

| 

| 
| 
[ 

  
2. It is stated that petitioners are the owners and possessors of 

agricultural lands in Sy.Nos.2, 3, 4, 27, 29, 35, 36, 39, 40,41 and 

44 total -admeéasuring Ac.86-15. gts situated at Pyaranayar Village, 

Gummadidala Mandal, Sangareddy District. It is further’ stated 

that the names of petitioners was mutated in revenue records and 

they were also issued pattadar passbooks and title deeds under the 

provisiors of the Telangane Rights in Land and Pattadar Passbooks 

Act, 1971 {for shert “Act, 19719) and also e-pattadar passbooks 

under the provisions af the Telangana: Rights in Land and Pattadar 

Passbooks Act, 2020 (for short “Act, 2020"). lt is further stated that 

when the respondents, without conducting survey and localization 

7 sy,



  

GA) 

2 CYBR,J 
WP.3895 2008 

of-the subject Jands, were making clforts. fororcible, dispossession 

ou. part of the subject lands, the petitishers filed WeP.No. 10244 of 

Court vide order dated 28.10°2024, wherein. it was: observed as: 

follows: fi 

“8, Sine the factum as: to. whettier the roadiis being jaid -in the 
petitioners, lind-as. being tlainted, by the.petifioners or:in: fhe: Forest 
land on the sovihern side on GHMC land as claimed: hy the 
tespontients by their counter-affidavit Ried in: WiB.No.844¢ of 2025, 
requires factual. determination, the: same cannot’ be :gone: into in & 
Writ Petition filed under Article 226 of the Constituiion.of India irc 
Stinivinyy Broceduré: However, since the pelitioners:claim theirland. 
to be in Sy.Nos:26' ant. 27 ane? 29: witereth- the, respondent 
authorities heve ldidi ig road; this Gourt is of Hie view that ‘the. 
‘peutioners in the present. wrk petition should! be rdlegaied fo avai 
the gibil reviedy of Seeking Jocallzation: anc demarcation. of their 
lands:it SuNos:26,.2/.and.2Giane also layestublishifigthe fact thal. 
the respondent atitheriiies ‘have Jaid the, road” {Heréin By. 
approaching the competent Court. of ‘civil jurisdiction before calling tn 
question thevactionofihe respondent authorities:imatternipling ts laity 
therodd int petitioners:tand without followtig cue-processigf laws,” 

It:is further stated ‘that after disposal.of the dforééaid writ:petition, 

  

  

   

alleging ‘that the responderits. Are not following, the procedure in 

conducting survey, ‘the ‘petitioners ‘flea WOPNos.36150, 35152, 

35154, 35170, SS187 of 2024 and ‘this Court vide orders dated 

13.12.2024 and 16.12.2024. disposed of the said writ petitions 

directing the Assistant Director of Survey aiid ‘Land. Records ‘to 

conduct survey and.demarcation, of the subject lands after issuing 

notice to petitioners and all interested persons ‘including Forest 

Department and. fix beutidariés. Alleging:that the-respondents have 

not conducted survey in terms of the orders passed by this Court 
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and making efforts to forcibly dispossess them, the petitioners filed 

the present writ petition. 

3. Considered the submissions of the Sri B-Chandrasen Reddy, 

learned Senior Counsel representing Sri B.Vamshidhar Reddy. 

learned counsel for the petitioners and Sri A.Sudarshan Reddy, 

learned Advocate General appearing for‘respondent Nos.1 to 6 and 

12 and with their consent, this writ petition is being disposed at 

the admission siage. 

4. The leatned Advocate General submitted that, in terms of the 

orders passed by this Court, a survey was conducted, and after 

identifying and: localizing the jands, the Survey Department 

prepared a map. [t is further submitted that the lands claumed by 

the petitioners and the Government are entirely distinct. and 

different. The read in question was laid by the State Government 

on lands adjacent to the petitioners’ lands to facilitare access tc the 

project-site. [t is further-submitted that the present writ petition is 

filed under apprehension and as such, the same is not 

maintainable. 

5. In-reply to the above, Sri B, Chandrasen Redely, learned 

‘Senior Counsel, argued thal the map prepared. by the respondents 

does not reflect the actual pround situation. lt is stated that the 

~ Ti
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map does not mention, the survey. rumbers or the extertt: of ‘the 

petitioners’ lands, It is further submitted that in the absence of 

furnishing documents: relied upon, by the Government, the 

reSpotidetits are not supposed to condiict stirvey aiid sich, action 

on, the pert of résponderits amounts to: vielatior of provisions of the. 

Telangana Survey and ‘Boundaries Act, 1923: 

Bb: The learned Advocate. General submitted that the 

respotidtnts have obtained .all nevessary péttissions from the 

Govertiment of India for laying the road in-open Jand vested: with 

the: State. It is further submitted: ‘that-instead of ‘cooperating with 

the. authoritiés, the petitioners are obstructing, the survey: It ts 

stated that, keeping public interest in mind; the: Government 

proposed to construct 4 compouitid wall aroind! the Municipal Solid 

Waste Management Plant to atrest ‘the bad’ odowr and. minimize 

inconvenience to neighbouring resitients: 

A Keeping in-mind the object of the State and the grievance: of 

the petitioners..as stated above, this Court déems it appropriate 

that-ends:of justice would be metif'the respondents are directed to 

conduct survey of the subject larids. in. the presence of the; 

petitidners on the date mentioned in the impugned notices; strictly 

adhering to the Circular instructions issued, by thé ‘Coniiissioner, 

Survey, Settlements and. Land ‘Records. vide Re. Mou 1/6543/99, 
ic Redcat bapa 
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dated 25.07.2001, Re.No.N1/1408/07, dated 13.07.2007, and 

Re.No.N2/1741/2010, dated 18.05.2010 and after considering the 

objections, if any, submitted by the petitioners and localise the 

| 
\ 

| subject lands as well as the lands claimed by the Government and 

proceed. with construction of the Plant. Till such tme, the 

respondents aré directed not to take any coercive steps against the 

petitioners lands. [t is needless tp observe that survey conducted 

by Lhe respondents does fot take away the existing rights of the 

petitioners nor it creates any rights in favour of the contesting 

parties. If the parties are aggrieved with the survey conducted and 

if any: of their rights are violated, they are at liberty to take 

‘appropriate steps in accordance of law, 

8. With ‘the above observations, this Writ Petition is clisposed of. 

There shall be no order as to costs. 

g, As a sequel, the miscellaneous: petitions pending, if any, 

shall stand closed, _ 

Sd/- A.V.S. PRASAD 
ASSISTANT REGISTRAR / 

JTRUE-COPYI! oth ai 

CTION-OFFICER 
To, 

Secretariat, Hyderabad, State of Telangana. 

The District Collector, Sangareddy District, Sangareddy. 

Tha Tahsildar, Gummadidala, Mandal, Sangareddy District. 

The Mandal Surveyor, Gummadidala Mandal, Sangarecdy District. 

The Joint Director Survey and Land Recards, Narayanaguda, Hyderabad. 

‘The Deputy Inspector of. Surveyor, Sangareddy, 

YN 
2 

- 
Y
P
 

Road, Hyderabad. 

\ 1, The Principat Secretary, Revenue Department, Dr. B.R. Ambedkar Bhavan, 

The Commissioner, Greater Hyderabad. Municipal Corporation, Tank Bund 

+ Contd» 

S
e
 

e
e
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8. Thé District Forest Officer, Sangareddy,. 
9. Telangana State. Pollution Coritro Board, A-d, Pakyavarah. Bhavan, ‘Sanathhagar Read, Sanathnagar industrial. Estate, Sanathriagar.;Aydérabad. 
l0-Nydefibad Integrated. MSW ‘Limited, Level 148, Aurobindo: ‘Galaxy; ‘Hyderabad Knowledge City, ‘Hitech City’ Road, Hyderabad - ‘S00: 087. Telangana State. 

11. The ‘Wing Cotinarider,. Indian Airforce. Academy, Dundigal, Hyderabad, Télatigana State- 500023 
12. The-Assistant:Director, Survey of antere cotds,; Sangareddy: 
13.6ne COs SRI BIVAMSHIDHAR REDDY: Aévocate (OPUGT 
14.Two GCs:fo:.SRI ASSERTS AN REDDY, Advocate General, High Courtfor the State-of Telangana-at' yderabad [OUT] : 
45:0he CC t:SRI-G:MADHUSUDHAN REDDY; ‘SC for GHMG [oPUG] 
16: Two. OCs to ‘GP tor FOREST, High Court :fér the: Seite of Télangana at Hydsrabad [OUT] °° 
17;One GG 'to SRI ZEESHAN ADNAN MORD, SC for SPOR fOPUC} 
18. Two-CD:Copies -.” 
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Petitioner . Respondent GADI PRAVEEN KUMAR Dy. SOLICITOR 

Advoente SS NATE ES Advocite GEN. OF INDIA 
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General of India 
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49722/2025 General of India 
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30019/2025 
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VAKALATH 25/03/2025. 
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WPUSR GADI PRAVEEN KUMAR Deputy Solicitor Memo of — PENDING FOR 

22859/2025 General of India Appearence SCRUTINY 
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pleased to issue a writ order or direction more particularly in the nature of a Writ of Mandamus declaring the action of the 2nd 

Respondeut in proceeding to set up an Integrated Municipal Solid Waste Processing facility along with landfill at Pyaranagar 

Village Gummadidala Mandal Sangareddy District without following the due process of law as illegal arbitrary highhanded and 

violative of the due process of law and violative of Articles 14 and 21 of the Constitution of India and consequently direct the 

Respondents to cancel the proposal to set up the Integrated Municipal Solid Waste Processing facility along with landfill at 

Pyarauagar Village GummadidalaMandal Sangareddy District and pass 
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PETITIONER(S) 
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CC Complex Tank Bund Road Lower Tank Bund Hyderabad 500063 Rep by its Commissioner 

Union of India 

3 The Ministry of Environment Forest and Climate Change Indira Faryavaran Bhawan Jorbagh Road New Delhi 110 

003 Represented by its Secretary 

% Telangana State Pollution Control Board 

AS Paryavaran Bhavan Sanath Nagar Rd Sanath Nagar Industrial Kstate Sanath Nagar Hyderabad Telangana 500018 

District Collector 
5 

Sangareddy District Collector and District Magistrate Integrated Collectorate Complex Sangareddy 502001 

The Commandant 
6 

The Indian Air Force Academy MedakHyderahad Road. Dundigal Telangana 500043 

Hyderabad Integrated MSW Limited 

7 Level 11B Aurobinde Galaxy Hyderabad Knowledge City Hitech City Road Hyderabad Hyderabad Telangana India 

500081 
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[3168] 
IN THE HIGH COURT-FOR THE STATE OF TELANGANA AT HYDERABAD 

WEDNESDAY, THE TWELFTH DAY OF FEBRUARY 

TWO THOUSAND AND TWENTY FIVE 7 

sas, (PRESENT: Z THE HONGURABLE-SRI JUSTICE K.LAKSHMAN “ 
WRIT PETITION NO: 3947 OF 2025 7 

Between: 
Smt. A Swarnalatha, Wio StiA. Vijay’ Kumar, Occ. Housewife R/o Villa No. 15, Bollineni: Homes, Madhapur, Hyderabad - 500084 

Petitioner AND. 
1. The State-of Telarigana, Rep byiits Priticipal Secretary Municipal Administration and Urban Development, Secretariat, Hyderabad 2. Greater Hyderabad Municipal Corporation, CC Complex, Tank Bund Road, Lower Tank Bund, Hyderabad:-500063'Rep. by its-Commissioner + 3. Union of India, The Ministry of Environment, Forest and Climate Change, Indira.Paryavaran-Bhawan Jorbagh Road. Neéw Delhi -440°003. Represented by its. Secretary 
4. Telangana State Pollution: Gontrol Board, A-3, Paryavaran Bhavan, Sanath Nagar Rd, Satiath Nagar Industrial Estate, Sanath Nagar, Hyderabad, Télangana - 500018 : ; 5. Distriét Collector, Sangaréddy: District, Collector and ‘District Magistrate Integrated Collectorate Cornplex; Sangareddy — 502004 
6. Thé Commdndant, The Indian.Air Force Atademy, Medak-Hyderabad. Road, Dundigal, Telangana’500043 © 
7. Hyderabad Integrated MSW Lirnited, Level 14B, Aurobindo Galaxy, Hydérabad Knowledge City, Hifech City Road, Hyderabad, Hyderabad, Telangana; India 500081 

t 

Petition. under Article 226 of the Constitution of India ‘praying that in the. circumstances stated: in: the affidavit filed therewith, the High Court may bé-pleased to issue a writ, order or direction, more particularly in the nature of a Writ of Mandamus declaring the action of the Sid Respondent in procéediti¢ to set up an Integrated Municipal Solid. Waste Processing facility along with landfill, at Pyaranagar Village, Gummadidala. ‘Mandal, Sangareddy District, without following the due process of law as illagal, arbitrary, highHanded and violative of the due process .of law and vidlative of Artiéles 4 and’-24 of the Constitution of India, and conséquently direct the Respondents té cancel’ the proposal'ta set'up the Integrated Municipal Solid Waste ‘Processing facility along with landfill, at Pyaranagar' Village, Gummadidala Mandal, Sangareddy District. - 

Respondents - 

eo 

 



“
a
 

iA NO: 1 OF 2025 

Petition under Section 151 CPC praying thal in the circurnstances stated in 

the affidavit filed in suppart of the petition, the High Court may be pleased to direct 

the Respondents to stay all further actions, including construction activities, in 

pursuance of the proposal to setup the Integrated Municipal Solid Waste Processing 

facility along with landfill, at Pyaranagar Village, Gummadidala Mandal, Sangareddy 

District; pending disposal of WP 3917 of 2025, on the file of the High Cour. ~ 

The petition coming on for hearing, upon perusing the Petition and the 

affidavit filed in support thereof and upon. hearing the arguments of Sri KAILASH 

NATH PS 5, Advocate for the Petitioner and Sri A.Sudarshan Reddy, ADVOCATE 

GENERAL for the Respondent,Nos. 1 to 5 and 7 and Sri Gadi Praveen Kumar, Dy. 

Sol. Gen. of India, for the Respondent No.6, the Court made the following. ~ 

ORDER: 
Heard Sri Kailash Nath P.S.S, jearned counsel! for the petitioner, Sri A. 

Sudarshan Reddy, learned Advocate General appearing for respondent Nos.1 

to 5 and 7 and learned Deputy Solicitor General of India appearing for 

respondent No.6. / 

Petitioner herein is claiming that she is the absolute owner and 

possessor of jand admeasuring Ac.37-36 gts in Sy.Nos.21, 27, 31, 32, 33, 37 

and 38, situated at Pyaranagar Village, Gummadidala Mandal, Sangareddy 

District. In proof of the same, she has filed copies of old pattadar passbook, 

etc. When; GHMC authorities tried to lay a road from her land, she has filed a 

writ petition vide W.P.No.9447 of 2023. Initially, vide order dated 06.04.2023, 

this Court granted Interim order, Thereafter, on considering counter filed by 

GHMC, stating that they are not laying road: in the aforesaid land belongs to 

the petitioner, this Court has. disposed of the writ petition granting liberty to 

the petitioner herein to avail civil remedy if there is any dispute with regard to 

boundaries. / 

Petitioner herein filed the present writ petition to declare the action of 

respondent No.2 in proceeding tq sef up an Integrated Municipal Solid Waste 

Processing facility along. with. andfill at Pyaranagar Village, Gummadidala 

eae? Batigaready District without following the due process of law as 

illegal, 

Pétitioner filed the present writ petition on the following two (02) 

grounds:- “ 

(iy Respondent No.2 is setting up the said facility into land belongs to the 

| without following due procedure laid down under law. 

ji) {a) Respondent Ne.2 cannot establish th id i 
‘ataiintins arene? stab e said cenier outside the 

. (b) Without obtaining environmental clearance in terms of EIA 

notification, 2006 dated 14.09.2006, 

(c)} Respondent No.6 has addressed a letter dated 06.02.2025 to 

respondent No.5 stating that the proposed dump yard near Nallavally Village,



Gumaddalla Mandal by dumping: garbage in. open area is falling: within local flying: area -of respondent Nob training: establishment, garbage: dumped in open ared: attracts vatious. typesof small, medium: and large bitds posing a direct threat to dircraftas well as fiuman life. « 
(dy Vide proceedings -datéd: 03.07.2017, respondent No.3 made jt clear that locating a. landfill site or ‘Municipal Solid-Waste disposal -sita is a contentious issue and -thete -is -2 tétidericy to locate them far-from the habitation but near-forest, rivers; “ponds, ‘wetlands.and low ‘lying. areas-ete. which. are ecologiéally sensitive sites and require proper environmental management, Since, the forests; rivers, ponds, wetland and:low lying-areas are critical. from environmental point of view,. it-may not be appropriate to exempt.this activity of muni cipal:solid: waste disposal site. or landfill site from the requiremént:.of prior envifonmental clearatice, Thérefore,. obtaining enviromental clearance for setting: up_of the said facility is . mandatory. Respondent-No.2: without obtaining the said enviro nmental clearance is-setting up the said facility. “ : 
(e) Nallavalli Reserved Forest is very near to the proposed site i.e., below .20:-kms. Therefore, ‘Sétiing. up of the Said favility at proposed sité is impermissible. -- - oh 

  

Sri A. Sudarshan Reddy,.learned, Advocate:. General. appearing for respondent Nos:1 to: 5-and 7, on; instructions would-submit that respondent No.2 is not touching the land of the: petitioner-hérein: ‘Respondent No.2: fas already obtained consent otder! for establishment of red category dated 06.02.2023 from tespondent.No.4-on certain..conditions, Respondent No:2 is 
setting up: Municipal Solid: Waste (MSW) -treatment a nd disposal: facility of 
GHMC, Respondent No,2:will collect:solid waste from GHMC fimits“in-closed 
buildings, it -will generate power, compost, etc, Waste will be send back to 
Jawaharnagar dumpifig yard. Theréfore,. they will not ‘be. any. landfill in the 
proposed site. i 

Learned. counsel for the petitioner has placed reliance on the judgment of Division: Benth of High: Conrtvof Andhra: Pradesh. 2t-Hyderabad in Rythu 
Seva Sangam, Yenamedurra, Bhimavareor Mandal, West ‘Godavari-District vs: 
Bhimavatam -Munitipality, Bhimavaram, West Godaveri District arid’ Others’. 
Paragtaph:No.20-is relevant and the:same:is extracted: below:- “ 

“28. The term “offensive.matter" is: defined in.Section 2(38) or 
the 1955 Act -as including filth, sewage, dust, ‘House-sweeping, 
kitchen or stable-retuse, pieces: of broken glass-or pottery-debris and 
waste paper etc. Section 487 confers. ownership onthe. corporation 
of all these collected by municipal servants‘or- contractors ani'casts: 
a. duty. on the corporation ufider Section 112° for scavenging arid 
cleansing: Section 482 requires the commissioner. of the corporation: 
to provide and eppoint places. for temporary deposit and final 
disposal of the refuse of: Yafbage collected fram municipal 
corporation with Jeast practicablé.nuisarice. The corporation is 
constituted by a notification: published in the official. gazette 
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delineating the limits of city as defined in Section 2(6) which means 

the area so declared by the State Government, in respect of which 

GHMC is constituted. The same is the case in respect of a 

corporation constituted far other cities under 1994 Act or special 

Acts. Thus the corporation js under the duty to manage its sanitation 

only within its limits and.is not required to do so with reference to the 

solid waste collected from other areas nor can it-establish the places 

for disposal in tie area outside its limits. This is made clear by 

Section 480 read with Sections 481 and 482 which are fo the effect 

that the commissioner shall make arrangements for collection of 

garbage in the city and provide places in the city for disposal with 

jeast nuisance. Therefore whenever a municipality or a municipal 

corporation propose to establish a garbage dump yard/compost 

yard/land fill site, outside its territorial limits, those persons who are 

likely to be affected by such attempts of the municipal bodies can 

seek appropriate remedy before a court of law. + 

Vide letter dated 06.02.2025, respondent No.6 requested respondent 

No.5 to shift the dumping yard out of local flying area stating that the said 

dump yard near Nailavaily Village, Gumaddalla Mandal by dumping garbage in 

open area falls within Jacal flying area of this training establishment garbage 

dumped in open area attracts. various. type of small, medium and large birds - 

posing a direct threat to aircraft as well-as human life. « 

Vide proceedings dated 03.07.2017, the Secretary, Government of tndia, 

Ministry of Environment, Forest and Climate Change i.e., respondent No.3 has 

mentioned as follows:- 7 

“The municipal solid waste management involves various steps 

like door to door collection, segregation, composting, refuse derived 

fuel (RDF) making waste to energy generation through waste to 

energy plaints: and disposal in scientific Jandfilis. The above 

activities, except landfill site, if proposed as. standalone activities are 

not covered. under item 7(i) af EIA Notification, 2006, hence do not 

require prior environmental. clearance. In case the activities of 
composting, RDF making and waste to energy plaint ( up to capacity 

of 15 MW) are proposed at an.existing landfill site, they do not attract 

the provisions of the EIA Notification, 2006. + 

if the activities of incineration, RDF making and waste to energy 

plant are proposed along with the new site of solid waste 

disposal/andfill, it is advisable to obtain an integrated prior 

environmental clearance Tor.these projects,. “ 

if has been seen that Jocating a jandfill-site of municipal solid waste 
disposal site is a contentious issue.and there is a tendency to locate 
them far from the habitation but near forest, rivers, ponds, wet/ands 

and low lying areas. etc. which are ecologically sensitive sites and 

require proper environmental management. Since, the forests, 
rivers, ponds, wetland and low lying areas are critical from 
environmental point of view, it may not be appropriate to exempt this



activity of municipal solid. waste disposal site or landfill site trom the 
requirement of prior environmental clearance:” r 

The notification dated. 14,09:2016 of Ministry. of Environment, Forest.and 
Climate Changeé-Le., respondent.No.3, clause No.2 deals. with Requiretnents of 
prior. Environmental Clearance (EC). According: to the petitioner, the subject 
project falls under ‘B’ Category. Therefore, obtaining environment clearance: 
under the: said notification from-respondent No.3. is mandatory. - 

Rule 5 of the Environment (Protection) Act, 1986 deals: with Prohibition 
and restriction on the location of industries and the carrying’or processes and 
operations in differentareas. A ~~ 

It is. also specific contention. of the petitioner ‘herein that-the subject 
project is 15 kilometers away from Nallavalli Reserved Forest. Even perusal of 
consent order for establishment of red wategory dated'06.02:2023 issued by 
respondent No.4 would reveal that “south and° west: side of ‘the proposed 
Nallavalli Reserved Forest and forest rea are there. Respondent No.7 is 
Special Protection Vehicle (SPV) for setting up-the said -project: _ 

    

Leatiéed Advocate General has produced’ copy of proceedings dated 
28.04.2023 of Principal Ghief Sonservator of Forests, Telangana. and 
G.O.Ms.No.73 dated 01.08.2023 to contend that forest department has already 
accorded approval for diversion of 0.6228 ha of forest land for laying approach 
road to the proposed Municipal Solid’ Waste (MSW). Respondent No.2 is 
constructing a compound wall and Jayiiig road, In proof of the same, he has 
also filed: photographs. He would further submit that survey is going on. AS 
per the official web-site of Supreme Cotirt SLP No.33652 of 2043 filed by 
Bhimavaram ‘Municipality against the. aforesaid Division Béneh Judgment is 
pending, in the light of the same,imatter requires examination, + 

Therefore, respondent Nos.2 and 7 are diretted not. to, proceed’ further 
for setting up of the Integrated Municipal Solitt Waste Processing facility along 
with landfill at Pyaranagar Village, ‘Gummadidala’ Mandal, Sangareddy District, 
till 25.02.2025. i 

List on 25.02.2025. + 

However, this order will not come in the way of respondent No.2 in. 
conducting regular-survey.and laying of road, 7 

SD/-P.GOWRI SHANKAR 

ASSISTANT REGISTRAR 
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hy 
SECTION: OFFICER 

To, 

1. The Principal Secretary Municipal Administration and Urban Development, 
_ State of Telangana, Secretariat, Hyderabad 

mE en i el aes bases Sas



ee 

2, The Commissioner, Greater Hyderabad :Municipal Corporation, CC Complex, 

Tank Bund Road, Lower Tank Bund, Hyderabad -500063 

3. The Secretary, Union of India, The Ministry of Environment, Forest and 

Climate Change, Indira Paryavaran Bhawan Jorbagh Road, New Delhi - 110 

003. 3 

4.. Telangana State Pollution Control Board, A-3, Paryavaran Bhavan, Sanath 

Nagar Rd, Sanath Nagar Industrial Estate, Sanath Nagar, Hyderabad, 

Telangana - 500018 

5. District Collector, Sangareddy Disirict, Collector and District Magistrate 
Integrated Collectorate Complex, Sangareddy - 502001 

6. The Commandant, The Indian Air Force Academy, Medak-Hyderabad Road, 
Dundigal, Telangana 500043 

7. Hyderabad Integrated MSW. Limited, Level 11B, Aurobindo. Galaxy, 

Hyderabad Knowledge City, Hitech City Read, Hyderabad, Hyderabad, 
Telangana, India - 500081 (1 to 7 byRPAD) ~ 

§8."One CC to SRI KAILASH NATH P S&S Advocate [OPUC] 

5, Two CCs to THE ADVOCATE GENERAL, High Court ai Hyderabad. (OUT) 

10. One spare copy
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DATED: 12/02/2025 
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ORDER, 

WP,.No.3917 of 2025 

DIRECTION 

 





[3183] 
IN THE HIGH COURT FOR THE STATE-OF TELANGANA 

AT HYDERABAD 

WEDNESDAY, THE NINETEENTH DAY‘ OF MARCH 

TWO THOUSAND AND TWENTY FIVE 

:PRESENT: _ THE HONOURABLE SRI JUSTICE B.VIJAYSEN REDDY 

‘WRIT PETITION: NO: 3947 OF 2025 

Between: 3 
Smt. A. Swarnalatha, W/o. SIA, Vilay Kurnar 

oi * 

i 

  

AND 

Oe sis lt 

1. The State of Telangana, ‘Rep ‘by: its. Principal Secretary Municipal Administration and Urban Development, Secretariat, Hyderabad. 
2. Greater Hyderabad: Municipal Corporation, CC ‘Complex, Tank Bund Road, Lower Tank Bund, Hyderabad'= 500063. Rep. by its Cormissioner, 
3. Union of India, The Ministry ;of Environment, Forest and: Cliniate Change, Indira. Paryavarin Bhawan vorbagh Road, New Delhi — 710 003, Represented by its. Secretary. 
4. Telarigana State Pollution Control Board, A-3, Patyavaran Biravan, Sanath Nagar Rd, Sanath Nagar. Ihdusttial Estate, Sanath Nagar, Hyderabad, Felangana — 5000148. ; 
5. District Gollector, Sangareddy District; Collector and District Magistrate Integrated Collectorate Comp lex, Sangareddy — 502001. 
6. The Commandant, The Indian Air Force Acadertiy, Medak-Hyderabad Road, Bundigal, Telangana — 500043, 
7. Hyderabad = Integrated MSW Limited, ‘Level 118, Aurobindo Galaxy, Hyderabad Knowledge City; Hitech City Road, Hyderabad, Hyderabad, Telangana, India— 500081. ‘ 

. Respondents 

Petition under: Article 226 of the Constitution of India praying that in the circumstances stated in the affidavit filed therewith, the High Court may be pleased to issue a writ, order or ditection; mote particularly jh the nature of # Writ of Mandamus declaring the action: ofthe 2nd Respondent im proceeding’ to set up an Integrated Municipal Solid Waste Processing facility along with landfill, at Pyaranagar Village, Gumrmadidals. Mandal, Sangareddy District, without following the due process of law as iNegal, arbitrary, highhanded: and violative of the due process of law and violative of Artidles-44 and 24 of tHe Constitution of India, and



G5) 
consequenily direct the Respondents to cance} the. proposal to set up the integrated 

Municipal Solid Waste Processing facility along with landfill, at Pyaranagar Village, 

Gummadidala Mandal, Sangareday District. 

IA NO: 1 OF 2025 

Petition under Section 151 CPC praying that in the circumstances siated in 

the affidavit filed in support of the writ petition, the High Court may be pleased to 

direct the Respondents to stay all further actions, including construction activities, in 

pursuance of the proposal to set up the integrated Municipal Solid Waste Processing 

facility along with landfill, at Pyaranagar: Village, Gummadidala Mandal, Sangareddy 

District, pending disposal of WP.No.3917 of 2025, om the file of the High Court. 

The petition coming on for heating, upon perusing the Petition and the 

affidavit filed in support thereof and the order of the High Court dated: 12.02.2025 & 

25.02.2025 made herein and upon hearing the arguments of SRI. KAILASH NATH P 

S § Advocate for the Petitioner, THE ADVOCATE GENERAL for the Respondent 

Nos.1 to 5 and 7 and SRI. GADI PRAVEEN KUMAR: (DEPUTY SOLICITOR 

GENERAL OF INDIA) Advocate for the Respondent No.6, the. Court made the 

following. 
: 

  

ORDER: 

interim order granted earlier is extended till the next date of hearing. 

Post on 19.04.2025. 

. SD/-T.JAYASREE +5 
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2. One CC to SRI. GAD! PRAVEEN KUMAR (DEPUTY SOLICITOR GENERAL 
OF INDIA), Advocate (OPUC]. 

3 Two CCs to THE ADVOGATE GENERAL, High Court for the State of 

Telarnigana at Hyderabad [OUT]. 
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[ 3168] 

HIGH COURT FOR THE STATE.OF TELANGANA AT HYDERABAD 
WEDNESDAY, THE THIRTIETH DAY OF APRIL 

TWO THOUSAND AND-TWENTY FIVE 
2PRESENT: 

THE HONGURABLE SRIJUSTICE K:LAKSHMAN 
. WRIT PETITION NO: 3917-OF 2025 
Between: ; 

‘Smt. A. Swarmalatha, Wio.Sti AN. Vijay Kurar 

«Petitioner 

AND 

 . The State of Telangana, Rep. by its Principal Secretary Municipal 
Administration and Urban Development, Secretariat, Hyderabad. 

2. Greater Hyderabad Municipal Corporation, CC. Complex, Tank Bund Road, 
Lower Tank Bund; Hyderabad 500063. Rep. by its: Gommissioner.- 

3. Union of India, The Ministry of Environment, Forest and-Climate Change, 
Indira Paryavaran ‘Bhawan. Jorbagh Road, New Delhi — 170 003, Represented: 
by-its Secretary. ' , 

4, Telangana State Pollution Gontrol: Board, .A-3, Paryavaran Bhavan, Sanath 
Nagar Rd, Sanath Nagar Industrial Estate, ‘Sanath Nagar, Hyderabad, 
Telangana — 500018. 

5. District Collector, Sangaréddy: District, Collector and District Magistrate 
Integratéd Collectorate Complex; Sangateddy.— 562001, 

6. The Conimandant, The Indian Air Force Academy; Medak-Hyderabad Road, 
Dundigal, Telangana — 500043, 

7. Hyderabad Integrated MSW ‘Limitéd, Level 11B, Aurobindo Galaxy, 
Hyderabad Knowledge Gity, Hitech City Road, Hyderabad, Hyderabad. 
Telangana, india — 500081. 

...Respordents 

Petition under Article 226° of the Constitution of India praying that in the 
circumstances stated in the affidavit-filed:therewith, the High Court may be pleased 
to issue @ writ, order or direction, more patticularly in the nature of a Writ of 
Mandamus declaring the action of the. 2nd Respondent in proéeéding to.set.up an 
Integrated Municipal Solid Waste Processing facility along, with landfill, at 
Pyaranagar Village, Gummadidala Mahdal, Sangareddy- District, without following 
the due process of law as: illegal, arbitrary, highhanded and violative of the due 
process of law and violative of Articlesi 14 and 24 of the Constitution of India, and 
consequently direct the Respohdents: to: cancel the:ptopasal to set up the Integrated 
Municipal Solid Waste Processing facility along with landfill, at: Pyaranagar Village, 
Gummadidala Mandal, Sangareddy Disttict. 

  
 



[A NO:1 OF 2025 

Petition under Section 151°CPC praying that in the circumstances stated in 

the affidavit filed in support of the writ petition, the High Court may be pleased to 

direct the Respondents to stay all further actions, including construction activities, in 

pursuance. of the proposal to set up the Integrated Municipal Solid Waste Processing 

facility along with landfill, at Pyaranagar Village, Gummadidala Mandal, Sangareddy 

District, pending disposal of WP:No.3917 of 2025, on the file of the. High Court. 

The petition coming of for hearing, upon perusing the Petition and the 
affidavit filed-fn support thereo¥ and the order of the High Court dated: 12.02.2025, 

25.02.2025 and 19.03.2025 made herein and upon hearing the arguments cf 

SRI. KAILASH NATH P S S Advocate for the Petitioner, Mr. Ch. Ravi Kumar, learned 

Assistant Government Pleader attached to the office of learned Advocate General for 

the Respondent Nos.1 to 5 and 7 and SRI. GADI PRAVEEN KUMAR (DEPUTY 

SOLICITOR GENERAL OF INDIA) Advocate for the Respondent No.6, the Court 

made the following. i 

ORDER: 

At the request.of Mr. Ch. Ravi Kumar, learned Assistant Government 

Pleader attached to the office of learned Advocate General, to file counter, 

list on 17.06.2025. : 

Till then, the interim order granted earlier is extended. 

hon 
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DATED:30/04/2025 

_LIST ON 17.06,2025 

ORDER 

WP.No.3917 of 2025 

INTERIM ORDER EXTENDED 
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CASE DETAILS 

PRIMARY DETAILS 

Main Nomber WP 5313/2025 SR Number WPSR 7708/2025 

CNR No. HBHCO10106982025 { 

| 

Petitioner Smt, P. Rama Devi Respondent The State of Telangana 

Petitioner Advocate | B VAMSHIDIMAR REDDY Respondent Advocate =| THE ADVOCATE GENERAL 

Case Categary NON-SERVICE District SANGAREDDY 

Filing Date 20/02/2025 Registration Date 20/02/2025 

Listing Date 17/06/2025 Case Status PENDING   
  

Purpose ADMISSION (MUNICIPALADM®,}   
  

Hon'ble Judges The Honourable Sri Justice K.LAKSH MAN 
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Caterory 

Caterory We Sub Cutegoryv MUNICIPALITY AND URBAN DEVP. 

f 
Sub Sub Catesory MISCELLAMNIOUS i 

t 
TA DETAILS | 

: 
iA Number | Filing Date | Advocate Name Mise.Paper Type Status Prayer Order Date | Order | 

i 

TA 1/2025 2002/2025 |B VAMSHIDHAR REDDY Direction Petition Pending |TA PRAYER |- i 
I i i 

USR Details ' 

— 
USK Filing i 

USK Number Advocnte Name USR Tepe Remarks 
Dake | | 

a i } 
WPUSR ZELESHAN ADNAN MAHMOOMD (SC TS PENDING For | 

VAKALATH 25/03/2025 | iW 
34062/2025 POLLUTION CONTROL BOARD) SCRUTINY i 

| WPUSR | Memo of PENDING FOR | 
THE ADVOCATE GENERAL AS/OL/ZOZS 

2712025 \ppearence SCRUTINY j 
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; 
CONNECTED MATTERS j 

i 
Connected Case Number 

WP 3917/2025 
|     
 



  

  

  

  

  

            
  
  

  

  

' VAKALATR 

Advocate Code | Advocate Name ‘ P/R Na. canines 

15564 THE ADVOCATE GENERAL mm, |— 

15584 GP FOR FORESTS 1308) |—— 

26657 ZEESHAN ADNAN MAHMOOD<SC TS POLLUTION CONTROLBOARD) =—s[4@R)_ | — 

THIAL COURT DETAILS 

PRAYER 
  

  
pleased to issue a Writ Order or Direction more particalarly one in the nature of Writ of Mandamus to declare the action of the 

Respondents in constructing the Municipal Solid Waste Management Plant in the western and southwestern portion of 

Pyaranagar Village despite all the 1 to 63 survey nuntbers in the said village being patia lands without acquiring the said lands 

and without converting the land use of the Nallavelly Forest i ¢ adjoining to Pyaranagar Village as ilegal arbitrary against 

principles of natural justice against the provisions of the Forest Conservation Act against the provisions of Article 300A of the 

Constitution of India against the principles of natural justice and against all settled principles of law and consequently direct the 

respondents ta stop-all construction activities of the Municipal solid Waste Management Plant conduct in Pyaranagar Village 

Gummadidala Mandal Sangareddy District erstwhile Medak District and to pass 
  

 



  

  

PETITIONER(S) 
  

S.No Petitioner(S} Name 
  

Smt P Rama Devi 

  

  

  

  

    

1 
W/o Srinivasa Murthy Aged 64 years Oce Household R/o H No 28 Reyenue Board Colony Malakpet Hyderabad 

‘i Dr Gadipalli Kanaka Raju 

S/o Laxanaiah Aged 63 years Occ Doctor R/o Doctors Quarters Main Hospital Singareni Colleries Kothagudam 

Smt Sai Prasanna Tanjavore 

Wio Venkataramana Aged 47 years Oce Employee R/o H No 84315/15 Erragadda Hyderabad 

F Smt K Lakshmi 

W/o Ananthaiah Aged 48 years Occ Household R/o Flat No 29 RBI Colony Malaicpet Hyderabad . 

i Sri P Partha Sarathy 

S/o Ramakotaiah Aged 54 years Occ agriculture R/o 162742/H-Malakpet Hyderabad 

g Smt Kongars Varalalshmamma   Wio Tirnmalaish Aged 85 years Oce Houschold R/o Chandapuram Village Nandigama Mandal Krishna District 
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RESPONDENT(S) 

R.No | Respondent(S) Name 

The State of Telangana 
I 

Rep by its Principal Seeretary Revenue Departnent Dr BR Ambedkar Bhavan Scerctariat fyderabad 

4 The District Collector 

Sangareddy District Sangareddy 

. The Tahbsildar 

Gummadidala Mandal Sangareddy: District 

The Mandal Surveyor 
4 

Gummadidaln Mandal Sangareddy District 

The Joint Director Survey and Land Records 
5 

Narayanaguda Hyderabad 

Deputy Inspector of Surveyor 
6 

Saugareddy 

The Greater Hyderabad Municipal Corporation 
7 

Tank Bund Road Hyderabad Rep by its Commissioner 

The District Forest Officer — 

Sangareddy 

Telangana Siate Pollution Control Board 
9 

A3 Paryavaran Bhavan Sanathnagar Road Sanathnagar Industrial Estate Sanathnagar Hyderabad Rep by its 

Hyderabad Integrated MSW Limited 

10 | Level 118 Aurobindo Galaxy Hyderabad Knowledge City Hitech City Road Hyderabad 500 081 Rep by its Telangana 

State 

CASE HISTORY 
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    ORDERS 

  

  
    
 



  

  

  

  

    

  

            

é Date. of | Order 
Orderon | Judge Name Order Details 

Ordes [Type 

The Honourable Sri bide 
WP 2025- | DAILY peal 

Justice —-B. Vijaysen Eas 
5313/2025 Reddy 03-19 |ORDER | (https://csis.tshe.gov.in/heorders/2025/206300053132025_1.pdf) 

The Honourable Sri Faye 
Wr 2025- | DAILY eer 

Justice  =—-B.. Vijaysen heraa 
5313/2025 Reday 04-22 |ORDER | (https://esis.tshe.gov.in/heorders/2025/206300053132025 2.pdf) 

The Honourable Sri 
WP 2025- | DAILY a . 

5313/2025 — 04-30 |LORDER Hes ‘i : tein | (uttpsillesis-sshe.eov.in/heorders/2025/206300053132025 3.paf)   
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Arynexurven NI 

Item No.02:- 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

[Through Physical Hearing (Hybrid Option}] 

Original Application No.93 of 2025 (SZ) 

IN THE MATTER OF: 

Pyaranagar Welfare and Development Association, ‘ 

Telangana and Ors. 
... Applicant(s) 

With 

Greater Hyderabad Municipal Corporation, 
Rep. by its Commissioner, 

Hyderabad and Ors. 
... Respondent(s) 

Date of hearing: 02.05:2025. 

or 
“CA Tee 

CORAM: 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER 

For Applicant(s): M/s. Suhrith Parthasarathy, Arun Karthik 
Mohan, Ashwini Vaidialingam, Amritha 
Sathyajith & R. Harshvardan. 

For Respondent(s): Ms. Rithika represented 
Mr. D. Sreenivasan for R1. 
Ms. Niveditha represented 
Mrs. H. Yasmeen Ali for R2, R4 to RY. 
Mr. B. Rajaprabhakar represented 
Mr. T. Sai Krishnan for R10. 
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@ 
ORDER 

1. It is alleged in the application that the Project 

Proponent is unlawfully constructing and establishing a 

road through the Nallavally Reserved Forest in the 

Sangareddy District and the Integrated Municipal Solid 

Waste Facility inside the reserved forest and seeks 

intervention of this Tribunal. 

2. Primarily, it is alleged that there is no 

Environmental Clearance obtained by the authorities, 

besides not exploring the possibility of having any alternate 

site. 

3. The learned counsel \appearing for the State of 

Telangana, who: is. present in Court, is unable to confirm 

whether a valid: Environmental Clearance has been 

obtained for the broject,/ 

4. It is stated that if they have a_ valid 

Environmental Clearance for the project in question, they 

can continue with the project. However, the learned 

counsel appearing for the applicant produced a 

communication and particulars obtained under the RTI 

Act, which says that there is no application for 

Environmental Clearance made for this project. 

5. As the Integrated Municipal Solid Waste 

Facility is being established inside the reserved forest 

area by laying roads, particularly without 

Page 2 of 3



ev 
Environmental Clearance, let a status quo as on date be 

maintained till the date of the next hearing. 

6. Let notice be issued to the respondents through 

the Tribunal as well as privately. 

7. The learned counsel Ms. Rithika representing 

Mr. D. Sreenivasan accepts notice on behalf of Respondent 

No.1, Ms. Niveditha representing Mrs. H. Yasmeen Ali 

accepts notice on behalf of Respondents No.2 and 4 to 9 

and Mr. B. Rajaprabhakar representing Mr. T. Sai 

Krishnan accepts notice on behalf of Respondent No.10. 

8. Post the matter on 20.06.2025. Meanwhile, 

the respondents, “are directéd, to file their respective 

replies/reports. 

Smt. Justice Pushpa Sathyanarayana, JM 

Sd/- 
Dr. Satyagopal Korlapati, EM 

0.A. No.93/2025 (SZ) 
02-4 May, 2025. Mn. 
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